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BT GRAT TH. §. €1-2/3/(2)/2021-FENCH: AT TEAT AamHE: ariewr sfaf=a,
1997 (1997 T 24) #¥ €T 11 i ST (1) F @2 (@), G () AT &2 () F TG (i) 67 (v) F @
qfed gT 36 & FAMTq TG ARRAT H TART Fd gU, AT TLHATT [AamH e JIieEaor uager
rforfeaa fafa= aamar g, sraa-

RfSew FfFefad & fog dufet i W g, 2024

(2024 77 7)

gz |

EINEE]
1. gferg i, R iR yiw.- (1) == B #r BSes safEeEd F oo @ttt i i
fafe=m, 2024 Fgr STUIm)
(2) 7 e e o A i -

7000 G1/2024 )
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() Hulr yag® ST =Fa9 @Ay S i ST+t §ui #7 F=G=gr 9 7 a6 &Al, @8 ar
Rt % graenet F siava Rfea wafEFetadt & o YT s =g €;

(i)  RfSEe wafaefEd T usiEad, ST 3 AT & T §9iwr F7 qedind ST T @ gl 8,
153

(i) FaT warar, St RfSea sl ar Rfvea st sEwawEar & fFwm a1 g9 F o w@qfwr
e o AT SEEAT FL Thd 2l

(3) o fafa=rw 25 sraFeav 2024 & AT g

2. qfATNTE.- (1) =7 TRt ®, sta 9 FF dast § sregerm srufera 7 21,-
@) “siferfRas & e wd g ARt sferfa, 1997 (1997 #124) | 2;

(@) “STrEsor”; & qreqd srferfaae &1 g 3 T IT-emRT (1) F qgd TThT AT EEET ARaTEE
TTTERor 7 &

@ “Rfvea FafRRORRea EFEES" ¥ a0 a@@T 31 aEed=T qregq # STIE F#6
FLEATE HATU TG F o (o0 STANTHATAN 1 ITAH FlTs s welaerael 9 &

() "RiSew FERE sEawEar a1 "SiHeTe” ¥ arcad UE iR o athg T 7 g, Sa #e oft
I, FTIE, IR, STEHRT AT TUITAT 9T g ST Farer Risesr fataefadt yam &3 § aq9 g a1
SUIART H &

ETHFRT: FTITAT IT FTITATET UFIT 7297 54t e qT UFGT 723 (70TT) T q12-%1% [9%2T,
HIT ZTAHIT (G F 227%a, SF2eqd, difeeahed BI2as, 71, 2137, Hls<aad, U7, a9 &9, Z7-
RS aiegera (arddiva), AaRa vdar feeg (.0.0%), a7 Rfvza #4172321 # graer7 & far
STFIT 37 ST a1 (371 T 3577 SUF0r #1 &yT977T F [T raeg# T saa=7r, Sisrs F:r 9T
T &Fd &, T4, S7H o7 A27% acd ATHT 751 g1,

(¥) "RfSes Fafaeads T v a1 "SHEte” F7 arcad =4 AfFemt & aga Rfeea safae@d &
forT gafrt &t TET o forg YET wiewi| 9% ITiaeeer & a1 [Afead geias UF 91 2901s 9 &,

(F) "THE" T AT FOAT ATAHTH, 2013 (2013 FT 18) F T&d USHEFA Uk FHIAT IT Ueh UsHiFd TATAY]
T

(®) "=AE" | AT UF FRE, FS FIAT AT G AT ARG 7 w7, A1 7 Ft9a groav 78, /e 39
et oft e & e Ay we e e s T8,

() """ F qrerd BAfeTEE 3 % 98 e F TS uiRET i TEH 999 Sl 396 AT F A 6}
Fatomedfi= e i T 8

(&) “Fuf gags” 7 aread vy stn ¥ 2 S RfSes watFeEd * oo gqeaitea gafr 1 =t g v
SR oo "ty 7 R A7 yEE F w are Afee sfa 7

(3F) “HTESTAF ATE-HTE Teah” F qTeqd qATALAT Teah Tarawier & U qqg T g et START S v
T AT § ATALAT ST TFIH T&TH Fld o (oI 6T STaT 8;
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() “HAT T I[OTEAT AT “FIATE AT A OET AT "FLHACE" F T g TLHATE Aeah ok TEAqdT
e Heohad i ag = o T UaT qeas an Faei § [ide a3t it e & q9a6i & T9qET 8

() " & qread g "ty § RBfes wafaetadr fi e, sar fF Serewn grr A G @ g e
e wdiert % =9 § = B s 8, S % =7 et § yere B e g
() "R & ard RfRes safaetEdt & fou gufmt £ 1 T, 2024 # 3;

(@) "R wewH" & aread et F araeamEr F aqEr Rfea st ® oo @it £ v
TS FTA & 39T T ATTAHIUT FIXT TATTOT AT TTTEFT FAAT ATSATIe0T TUTAT Y Ha e TaanT
e
A2~ JITEFIIT I TTG FT ATAGFT FT [5re7 (37 27T wi2® T F1 127 1397 STT0T71 39%
FIAF, TIEFTT, SITAT2T T widHIH F [@F71d T, Tl #1 2T F farw vF doioqs 7 gar7
FTTFAT &,

(V1) "SR #F areqd ARt % Ay ey st 9 E;

(T) "EAT TETAT" F AT AT AL AT, 1885 T €T 4 o T2 SATATH TTH AT TLHATL AT +=AA,
2023 % TEd FTEATL AT T&TH Al 6 (o107 T T 6T 47 e off a1 921ar &

(1) "FTEAR dEad" | qrerd grE=e afafam, 2023 § afrarfid EER ea s 1y

(F) "TTEA HAT" | qToad EAT AT HIH, 2023 H TRATNT HEAR 44T 9 g5

(2) == =i & woen oreg ol arfweateat, s AT & afvarfog 7= 8, feeq srferfaae 2 =ae srefie

FATT U AT & s AfF=eT a1 ee= sttaf=ae, 2023 # a1 38 T waw st a1 afewe |

AT &, 37 aal orf g ST Ivg Fmer: srtert==H, a7 =t a7 fAfH=me o1 e afafaaw, 2023

H AT FEIT ATAIH % T & SAATH AT ATTEF H, ST 7 FTHAT 2, T& 67 10 g

gz |
& % forg Fafxay s i

3. RfSree wafaefadt & qeaiwd siiT se & forg FufEy S 9o .- (1) Ries s
TorT Y& o 39T F At & Mot Aot & Sfasia avfihd (ohaT SITuAT:-

#F. 9. FfTeReor gufy T FT THT

1. AATEH T U FUTEHE, TIAT HHI, AT THT ATHETAE
afel

2. CECAR IR R T Frg TLHTL, TS 94T, AT, AT -6
& F IURH, T Fepr, e st enfe
£ gfy gafrm

3. CURIEREIEEIC] T ATfoTfSae Fraters arEy, offthr =i,
qTeh, Fea 9T T 3=
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4. EREEEIRIGIEEILERE] Ell TATS TET, T TE9, T L9, ETqT,
graet, Srerfore Heume i

5. #%Iéanm'@?rr%ﬁm‘rrm el 5000 & 3rfares ARl i a7 ¥ &9qar a1

ST AT F ZHgT 2T wafeare =1 T} T

T TATT
6. RIERERIERIR Ell TS, TTSTHT, Yoy ", S

ge
RfSea FAfFeRd T woidt w1 s

4, GSHHROT o T siraee.- (1) FE ofF e, s fafaae 5 % qga arerar aeest il W F#Tdl g i
=4 fafaawi & Jga ST & =7 § Fre Aiafafer oF 3 #7 ET Wt g, T gy AEtee
TLH ST ITET H 3T UH [ 6 AT qT LT SIEhiH T TS0 TGTT Fed g <0l &l e
FAT

(2) IST=RTeT % forT fohar T UET e, ST a9 Yo & gt 7 g7 47 A== 5 % s ey am=ar
ATAEE IT W0 G GHT-T0T 92 [AAEE el & e 7 gl, ATATHT FT &F1 ST

Forq [ UH TRt STaad FT A Fid | T4, A I 0 § §91 I8 g 6t ot &
e fam % ftae w1, 72 A1 2, T GRS F7 T8 T2+ 67T ST

FT g FIFETT 1337 737 & T arfarshzor, Taie FOT &, FHT F G & o7 G617 FT 39 F7T TF
FET THAT &, T A qg ST THA, ATohel UHT TTAT AT T9T T4 & | aAfer® Tl gl

(3) WTTErsRToT, AT 9 AT, AT SMAH I USHHLOT TG FIA 6 Gael §, SFREGTT €T T IqF qHeT ITeIT

g & forT &g ThaT 8l

5. AT HTEEE.- (1) Frs Ter fAfaam 4 F saera arifaeeor & a7 SEemy F €7 § sl &

WWW,H‘%H‘{-

(F) oAt AtetaaH, 2013 (2013 FT 18) & dgd TH HUAl & & H IS g AT UH Is(1hd TATAIT HH
e

(T) SEF ITE TA-TA ST THTLTT ST FEA IT THATT qedeh dhl qaT hl [UEdT F7 AFAT Feed T
AT qeddh i TITIAT AT TG | FF F FH a7 a9 F7 AT &;

(1) 3HF TSAT & U =7t g e ame ARt siw W @ % siaia st &t @1 &3 & o
e Y JqfP F sqE gre=, RfEe 7 B oo § w3ty T9ea7 oaqea

() SEF ST | T ATSUHAT THTIOTT [Tl TG TOTAT g AT GS(IH207 TTH g o T a9 & < o9
TTH T o [T Fa9aEdl Teqd Hal &

6. AT TAHIT TT ISHROT SR GATHLOT T FHLAT- (1) TTIEFI TH a7q F Hq g1 U< % g

A== 5 % T8 qT=ar AHEST ® T AT §, ATAEF Hl LT WERH I T a9 6f afd & oy

‘i\flhl"h‘\ul EEIGRETRIT

(2) 3u-fafa=e (1) F FaTq T&T= AT AT IS0 TR S[ehl a7 UF Aawi ud ordi & qar & ddi

T, ST T3 ST STRT 9HT-99 9¥ e A7 [Haer g [Afee B ST g 21
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(3) Zu-fafa=r (1) = siavta wex Ushiseor fafAfEe safer 3 foro o g, s T & =& == ARt *
ST o STATE TSR0 T (Heterd a1 T8 Tgi < [&FT STaT &, IT TR FIT GS{ 00T aTae o
o ST & STy HT "SIl qei &f STl g, ¥ UAT Gshaheor Sy #7 /qfxy it ¥ & forg #rf
T &7 e TfEreTT TE1 <
(4) wTTErsRToT, SRAT F Sy 9¥ i SO+ FAATITET ¥ §qF g ft fafa &, Ford & Sreffsmw
ITAT ATARET 0 IT FLAT BT, SIHTSATT F TSR0 &l ST q7 AT 6 {7 A= ¥ ThdT g

Fora T3 Sfremw, FTAERTr ST SO USHeRYur T AL T FA A Rafa ', orae ustisheor
#¥ A eyt srateyr  forg et & agd st arfAeat w1 g weAr S wEm
(5) F(E SMreraa AT STENAT UHT TR TEQT FHIAT § S G0 | TF AT IST 20T %l TeaT o I
ot oft =% o= BT AT 9ITHE TS AT g, AT ArrerRer Rt o e, sttateee a7 Bt F st oo

ST IT TTTHed TAT Tl FoAT ST o o0 STaae &l SR HT T T STHISET o ST &l
Tz 77 fA=taa T &

For7 T ITTERT0T G USITohe 0T ol TF AT [Aefad F3 7 File A<eT T aF qgl (<37 AT
T T ST &7 ITaeor gy ve ¥ a7 Aefad #39 & fOeg  sreamee &3 &1 3M=a saae = faan

AT BT
7. SHTSIT o TSIl T 9Tt~ (1) STHTST 7 OSiaReor et ordt o o7 g, st

(i) e AfRTET & STt $i i g a9T-au 97 a0 fen-[Aaer, awaer,
fA3ert ST sgaert 7 ST aTa F4m,

(i) ST STESIT ZIRT ATEReoT &l &1 T2 foret T ST A7 fEawor # 9s{isheor a7 gsiiseor 6t
AT & oIT saae ST 3 & a78 Tadd goll &, T SIEieey |15 &t &t sater % fia
TTEERTOT T UH IHade & a1e § F=rd H,

(iii)y  STET ST srae wag § et aiEde w1y Far g, 39 U 9Rad & THTEr g i
ot & 77 ¥ w9 dag 3T @ TTEEor &l 99 G371 oAt g, Sed STEiemy & 9 § Fr
FLAT AT T T AT &HAT 3i¥ TTAagar Tafdd FTAT R, TAT 7 FTT I STEy &7
TSt ReT T TR ST ol €

(iv) STEIERT % 979 0raT Tae & o7 ¢ U THIo-957 S T@dT g i< A==t
TEq AT Hl T T 5 o4, 6T o FBRE o= § aq9a @ are 030g g dr §
AT ZIT

< IV

RfSrea wfFd W i & ammr ol
8. AT | IZAT.— TF STEHTT =9 fafaaet &1 sqa=1-1 § Afga ar=me /=ar 1 srqurad w0
9. HORT TG® H o i< T AIHT 3 qQqT HT THAH.— (1) TAF STHTT AT HIT THLH
FT 3T g o7 97 Rt Siiw orqt, 7t A Ff, AT Tohe FAT SR o7 fReft oft I fafafer & smie
B & qF ITehT FH I I FHLAT T
(2) Srfrare gr o S A gk BffTaa 3 # ye i w auftet foaeft s affErn, =
TRt % araenet F Jgd STty £ e, onfie Steear, Suixy w7 & ot 9% sreria grem
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(3) Fufxr st T & forw SHT=IT T @l & AT 9T TS T & Ha e il SUIh o
9Tt T A

10. TEATHT T ST Y= FLAT- (1) TAF ST =7 FAF==T 37 STiesr gy a97-997 9% [T
amraert, gert ot Ron-FAEen § Ru U geais AFEst, Toaied e e wa| w i AT a@mv
FTATAT FIT

(2) T St STy Rt ot |Oir &7 qedi sl e dgi wa, e afomaeasy @ty arfersnt a1
Tt Serersh, IAATET EET TRTaTst, T FaT TaTarst a1 {Zat w1 G9q1ad ehaa gf TFdTr g, S T
T AT & F T THHRAT it TIEEfITaT T THTfed T TehaT 2l

11. & & Rae- (1) s S gaft & LT yamores it Jear & e 39T Terars v
faw STERTERaten & ara freas® 47 et f et s, Sar & S g & wE i F "9y
H YIS wra i & HTeaH & AT grav gl

(2) ST ST IU-FEAHTHT (1) F Tgd T Fiea® AT PRl it STi= FO i 9y T64F grer
TETA ol TS L[S T FHIEAT IT ATATF GATIIHT FILATS 0l TALTHAT FHT Tod 1o HT ST TS AATH
21, 1 U ForfRea fh 10 g2 7 gt e g SO TS Aoy AT FLATS H|

12. =T F AT FT W-TEF X AQ@IaET-(1) Toas e, (ffea wafad &
AT ST ST AT YT TG F2A & Hafgq Afwerat &, W £t agar safe & g, (e w9
T Hfara T quT ITaer S 7 (e T, 39 Suersy s

(2) wTfersReeT, AT 9 UAT FIAT EeTF: THAAT & TAT = [ATHIAT 6 TTALTHT T SATATAT AT HLed
e, AU R ATy A7 Heer T gHar § AT SU-fAIH (3) & SAawd WTrewor gy St
AETILEHT % G § A@Ie® = FT Fhar g, v qeamad I7 a@rarar it 1 as, Sad
ST FIRT T T ATl 7 FLeA0r omfier g1 9dT g
(3) ITTEF0T, FHA-THT T, = ATHAHT T AqITAT EATHT FA gq Sy g Bied wafaead
& AT AT SATHAT TAT LT TG FIA il AGTILAT FLA o [oIT AGTILIEAFT 6 T HT ATIG AT FC
AT gl
(4) TTEART AGTILIET 6 G GgIRT HAT TAT AQTINAT FIET AR TT THT GEOT ATHAT ITAH
FITUAT
(5) ITTAFTOT FHA-THT UL AT IT A9 G A@Taire T & oy 3297 A9ee oY argiy Afey & aar
g1 UH @It & T e ehid 92 THhITad /0 ST Jhd g
g@s Vv

TR Yo & T T
13. & wiewid a2 GSiisar.- (1) s off gufxy yaeass, St z= Afaaat & aga Rises safaadh &
forT o=t "oty Y YT % forw sraes wAT Jrgar g, S9 uTasRer gy ARy e o =T § qur
U [ T ST HTeh LT TR H TT T &l ISt ehd FHAT R
(2) & ft HURY YEF, S ST W I GS(iahd gl 8, 7 AAITAT o AT F AT, IHE G
START, =T 37 waterd & 7 T @t i 1T % o sreas #7313 9T a8l gR
(3) Fufxr it *fe  forw grea A= 9 & Tgq SHENSRT 3T H9RT Jaas® FRT TEdE &9 § a7 AT
ST
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14, RfSes RS F oo guiy i W & e smeea.- (1) 3 gufxy yeaes, s 3= Bfaat F
FAq AT "t Fr BRes wfae=dr & o e #3mT =rgar g, a8 e wewid 9% UHT <& &
forT U 9E 3% YT § Araad w4, ST o grieer g awr-aay 9 Bfatds G smoem

(2) Ffe "9 yaeg® =0 GAHIAT F ad e Tod AT GTHE TR, 99, JO0T IT IEqresT Teqd
FAT g, T I8 [EAHTHT & AT AT Ieerae HT|T SITUIT S TTTEER0T AR] AT, SAtefaas a1 [t
¥ ATETE T FLATS F THAT 2

15.  XFE&T wiar sie Mo & e giaeT i< aganT- (1) T4 |9 YaesF, 9T & e S
AR FAT T AT Ferar F S0, ST A7 <@ aiyersd AT TiieEor g Few R S arer vy
ATEFTAT o T FHeAT ST HIT AT FEART BT, TAT A [ATHT F AL F AT ToT 0T
ST AR & GATE GATAT g HAT T Tgo T&TT HT

(2) wTtersor, T a8 VAT FTAT AEeT® THAAT §, AT oq T3 & SATeRAT T Y FHT ThdT g a7
T &7 =9 A= & aga Rives sataeads & forw i it w1 "ufxy &1 Rderr #a1 &1 Faa
qHAT gl

16. & yHTOrGS &T =T SR Qrat &7 FqUATA- (1) = SOl THe STaet qqT 0 &F T2 T 7
Hetad Maee T odt & Aqurad M, ST 6 =9 [ F aga J&e &6ar @ g sfiw sar &
TTTEREOT TR FHT-H8T 92 araen, aen, fem-FAgert ar sqeer g FfAfes B s awar g

17. agafea e Remes #1 sigureE- (1) weaas Juty s&es [t == % e s
FEATEIT g AqAIRT (ST T ATATAT FT AT UHT THHIA o ATl TSHT 6 9 S hid & &1
TAH T IREdd dgl 4

18. TS i AT R WETA- (1) T Guixy Taers T 7 Jear & S Rfoee wafaefad
HAETAAT A Fataq gEarasi, e e, sqaed sfe ot &, #1 3f=a srqeror gataa sam

(2) s TRy werere gatera SrEvemey T giatwar ar sy STaRrRatet a1 a4 yeraret 7 YT forswrarat
T YTTEEREoT g7 FAATEE aiies | i UHT aRamaty & sfae FRiEr SO oY 39 9 e Hredrs
gt

19. & T AR - (1) TAF AT TSLF ST I Triied, F==rr a7 yaem aret gufxy fi e
T TAHT FLA HT TAET TGAT &, q@ STl TeAT Al FHIH F FF H FH TH A7 919 (& 7F e
CAEHIH T LT o AR g SATAET FHeT|

20. 99T YETEET & 979w @A e 98- (1) #@ oft qafy vEwaw ol guty 7 e
Fefaeiacl ATl TF Tgo T2 A 6 forg et ff Far g2mar & 917 F5 O swaedr a1 Tosie
TEl FEM

21. ST 7 ST SUANT- (1) HURT Terer haet (Aoqer, FIGAT 3 areaell aiien 7 LT T ST FHEM
e =7 ATt it -1l § BfAfEs Meae Remt o a|t o1 saqurad w4

(2) gufxy weers AT Faaree, s ar Arhter s ey 9w gufxy @ & T FEmaw e &y
TR Fm

(3) "ufr wegs gl e, Farfeat a1 Feest s afga gdfaa Baament wr Riee
Fel(Fe (el TAHTAAT ohT LT FHT GATHT, FAILIT F T HRT I FHAT
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22. Hufy weuw ar @i § qRads st fidfteng it Adaar- (1) q@at yegas a1 = §
gfiads & are # TfeeRer &, U9 ufiady & d19 & % fiae, W <ewd aw, it g s
TLH 3T I H F=ra FHE

(2) Hafxr Werers & IR F AT |, AUy Y69, 9 & gae #§ QU T IEST a6 9o £ JUdr 9%
RfSes wafaefadr i Miawar & oo au gufxy gyaes f1 Rfea FafFed sEEwEar &1 gurs
SEATALOT FATHT FEM, T FUiT F geaiar & arg, et & sragmt siw I ywmor o i [t
ST ol AT STATAT AT FA g HL H SUIH TTALTT TTHA FHT qhal g, UAT T FA I¢ TR
FTT | &7 &F TS X &l f[Aetfard 31 arae o s aear g

(3) Hufxr wags gT I9-fAfF=w (1) F qga aRad it F=AT Irfasor w1 7 3471, FfF=et w1 Soe=w a7
ST

gg VI
YT TSTATI & ITATY ST

23. Rfrea sfEeRE & o gafr yeus & a9 s @9y sq&edr 98- (1) Fe § aar yarar T
Uiy waes & 97 It gty § Bfoed safFead a1 Riea safaetad seaw=aT & fGwm a1 v
& forw g 29 sgaeT 771 s T8t wm

ge Vi
RfSea FrfaeEdT & Teaie sl WET I&™ F g UeT HIES i wiwaT
24, it T g9y § RiSew sxfaeiadt & qeaisd g e amee.- (1) SHifemu [Aufafed amesEt,
AT AT IT-ATFEET & ATHTT HUT T HIT FHT AT FHT-

#. 9. qeT JosT IT-ATHEE
1 %ﬁwaﬁﬁa@ﬁ%ﬁq 5 1.1. srgerfea SrEftens Remew
E‘«l‘l’*lulsm l?;:;l \’NM% 1.2. ﬁa@g éﬁjraﬁ? BSTe & A
T (THASHT) T ATATAT
2 woraa e safaead 5 2.1. THEA F&AT AT Fad TN 6 [@AEq
gt & for ¥ forT wragm
WE QWT: gﬁ; : Rrerer 2.2. Hldliﬂ%%'{_q:::;;d FA[F AT F
EERIEE KR IEEIC]
2.3. 4O A7 TEeErd & o s
Sreftars a wg= | srar
3 e B FataeEd 5 3.1. Tttt = fir srfaewar
FEATHET T2 & T
o rrrer o7 e 3.2. FrHtems F forw Thue ame sy
AELIFATA 6 SATAT AT 3.3. fastett fReazar et
AAREAAT & T 3.4. RfET waer someht
4 RfSea Fafa=adt sauwar 10 4.1. Bfes FataeEd sea=ar F oo

IRSERE:I JRTeTF T9r 7T T IUAsear
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HILT =T TSI AT

9

4.2.
4.3.

frers FeemaT F oo dv-are ury

[EESUEIRIEIBSICIE ER R IEICEE]
EAEIRICRE]

T Aty A AT

5 i Fataad s 10

5.1.

5.2.
5.3.

HIATSA FeA(Helaet il AATad el hif
SIS

ey ¥ d< F forw o
ATILATEA SHETers Fi srquefaferdt

EIRIEEIE)

6 ATTS FATF AT ATETHAT 20

6.1.

6.2.

6.3.

JFGIA FISAT FATFIAST (FAT T&TAT
o T )
STANTHRAT  IREY dF HEAY
ETIECIEE

T T FHL AT FATAT AT ATIATAF
T | RIEaT FFaiadr

7 EEIFHGIE IR E CE R

15

7.1.

7.2.

RfSreer FafFEd segw==T F oty
THEFHT T qTA ATILATS ZadAe
AT TaTareAt it ST

fSes FafEFeEd sadw=aT F g

FACST AT THIEHLT FIA qTel rarse
AT TaTATSAT it FEAT

8 GEIRGEEIED]

25

8.1.

8.2.

8.3.

8.4.

qufy F Arae=E gt g
TaT FALST T TZ9

RIS I T i - CA s
AESA® ATS-HE deds FHadsl AT
fAeaTE

Fv-AmEsE & ¥ WeaEd Jedw
Fq¥eT e fAoaTE|
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9riew, e fafses deusti v gamataar gHtea 2 a6

(i) ey SrEeFHAr; TS F iy w7 7 Fuw gET Anfew, SEH gHmT W@ gAaq dead a4 7
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SIY AT AR AT S | Fr=ar gt Aey, ST RfSee Swreesaw & Tarat qedis
o foTT a9 T 2|
(v) ATt &1 squrer: ST AT o199 TR=Eea sErewr | A Gfagat &1 s Fwr
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TELECOM REGULATORY AUTHORITY OF INDIA

NOTIFICATION
New Delhi, the 25th October, 2024

F. No C-2/3/(2)/2021-QoS.—In exercise of the powers conferred by section 36, read with sub-
clauses (i) and (v) of clause (b), clause (c) and clause (d) of sub-section (1) of section 11, of the Telecom
Regulatory Authority of India Act, 1997 (24 of 1997), the Telecom Regulatory Authority of India hereby
makes the following regulations, namely:-

RATING OF PROPERTIES FOR DIGITAL CONNECTIVITY
REGULATIONS, 2024 (7 of 2024 )
SECTION-I
PRELIMINARY

1. Short title, extent and commencement.— (1) These regulations may be called the Rating of
Properties for Digital Connectivity Regulations, 2024.

(2) These regulations shall apply to -

(i) property managers who intend to get their property, of minimum specified size, rated for
digital connectivity, either voluntarily or under the provisions of applicable laws, rules or
regulations;

(i) digital connectivity rating agencies, who may evaluate and award ratings for property
under these regulations; and

(iii) the service providers, who may enter into an arrangement with the property manager for
development or access of digital connectivity or digital connectivity infrastructure.

(3) They shall come into force from 25" October 2024.
2. Definitions. — (1) In these regulations, unless the context otherwise requires, --
(@) “Act” means the Telecom Regulatory Authority of India Act, 1997 (24 of 1997);

(b) “Authority” means the Telecom Regulatory Authority of India established under sub- section (1)
of section 3 of the Telecom Regulatory Authority of India Act, 1997,
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(c) “digital connectivity” means the connectivity made available to the users to deliver
telecommunication services using wireless or wireline medium;

(d) «“digital connectivity infrastructure” or “DCI” means passive and active elements, which
include any apparatus, appliance, instrument, equipment and system used or capable of extending
seamless digital connectivity:

Explanation: All infrastructure required for establishing Wireless or Wireline Access Networks
such as Radio Access Networks (RAN) and Wi-Fi systems, and Transmission Links Interface, Duct
Space, Optical Fiber, Poles, Towers, Feeder cable, Antenna, Base Station, In-Building Solutions
(I1BS), Distributed Antenna System (DAS), or any other equipment to be used for the provision of
digital connectivity, may be part of DCI, however, it shall not include core network elements;

(e) “digital connectivity rating agency” or “DCRA” means an eligible entity duly empaneled with the
Authority on rating platform for rating of properties for digital connectivity under these regulations;

(f) “entity” means a company registered under the Companies Act, 2013 (18 of 2013) or a registered
LLP firm;

(g) "person” means an individual, any company or association or body of individuals, whether
incorporated or not, by whatsoever name called or referred to;

(h) “property” means the properties provided under regulation 3 and includes buildings and their
surroundings and areas under construction;

(i) “property manager” means the person who is either the owner of the property to be rated for
digital connectivity or has any legal right to control or manage the property;

(j) “public Wi-Fi network” means family of wireless network protocols commonly used for
extending wireless internet access to general public in a property;

(k) “Quality of Service” or “QoS” means main indicator of the performance of a telecommunication
network and the degree to which such network conforms to the standards of such quality of service
as specified in the applicable regulations;

() “rating” means rating of digital connectivity in the property as assigned by DCRA and expressed in
the form of specified symbols, as provided in these regulations;

(m) “regulations” means the Rating of Properties for Digital Connectivity Regulations, 2024;

(n) “rating platform™ means the information technology system and associated applications set up or
authorized by the Authority for the purpose of managing rating of properties for digital
connectivity as per provisions of the regulations:

Note:- The Authority shall notify the date on which the rating platform shall be made live. Further,
the Authority may, till the development of online rating platform, provide an alternate mechanism
for rating of property;

(o) “schedule” means the schedules appended to the regulations;

(p) “service provider” means any service provider licensed under section 4 of the Indian Telegraph
Act, 1885 or granted authorization under the Telecommunications Act, 2023, to provide
telecommunication service;

() “telecommunication network” means telecommunication network as defined in the
Telecommunications Act, 2023;

(r) “telecommunication service” means telecommunication service as defined in the
Telecommunications Act, 2023;

(2) Words and expressions used in these regulations but not defined in the regulations, but defined in
the Act or the rules and other regulations made thereunder or in the Telecommunications Act, 2023
or in the license or authorization granted thereunder, shall have the meanings respectively assigned
to them in the Act, or the rules or the regulation or the Telecommunications Act, 2023 or in the
license or authorization granted under relevant Act, as the case may be.
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SECTION Il
CLASSIFICATION OF PROPERTIES FOR RATING

3. Categories of properties for evaluation and assessment of digital connectivity.— (1) The properties
shall, for the purpose of rating for digital connectivity, be classified under the following categories:-

SI. No. Classification Category | Type of Property

1. Residential A Apartments, independent houses, gated communities
or societies, etc.

2. Government Properties A All properties of the Central Government, the State
Government, Courts, Public Sector Undertakings,
Local Bodies, Heritage Sites, etc.

3. Commercial A Commercial office complex, shopping malls,
Establishments industrial estates, SEZs, multi-modal logistic parks,

convention centres, etc.

4, Other private or public | B Airport, Bus Station, Railway Station, Hospitals,
areas Hotels, Educational Institutions, etc.

5. Stadiums or Sport Arenas | B Stadiums or permanent spaces of gathering with
or spaces of frequent seating capacity of more than 5000 persons
gathering

6. Transport corridors B Expressways, Highways, Railways routes, etc.

SECTION 111

REGISTRATION OF DIGITAL CONNECTIVITY RATING AGENCY

4. Application for registration.— (1) Any entity, fulfilling the eligibility criteria under regulation 5 and
intending to commence activity as DCRA under these regulations, shall make an application to the
Authority for grant of registration on the rating platform in the manner and format, and upon payment
of such fee, as may be specified by the Authority.

(2) An application for registration, which is not complete in all respects or does not conform to the
eligibility criteria specified under regulation 5 or the instructions specified by the Authority from
time to time, shall be rejected:

Provided that before rejecting any such application, the applicant shall be given an
opportunity to rectify the deficiency, if any, within thirty days from the date of receipt of
communication from the Authority:

Provided further that the Authority may, for sufficient reasons, extend the time for
rectification of the deficiency by such time as it may consider appropriate, but such extended time
shall not exceed thirty days.

(3) The Authority may, if it so desires, ask the applicant to appear before it, in person, in connection
with the grant of registration.

5. Eligibility Criteria.— (1) An entity shall be eligible for registration as DCRA with the Authority
under regulation 4, if it -

a) isregistered as a company under the Companies Act, 2013 (18 of 2013) or is a registered LLP firm;

b) has minimum two years’ experience in setting up in-building solutions or assessment of quality of
service of telecommunication networks or installation or maintenance of telecommunication
networks;

c) has, in its employment persons having adequate professional experience in telecom, civil and
electrical domain, to the satisfaction of the Authority, to meet obligations under the regulations
and the rating framework;




48

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1I—SEC.4]

d) has valid ISO certified quality management system in its organization or submits an undertaking to get
it within one year of the grant of registration.

Grant of registration and listing on rating platform.— (1) The Authority shall, on being satisfied that

the applicant meets the eligibility criteria under regulation 5, grant registration to the applicant on the

rating platform for a period of five years.

(2) The registration granted under sub-regulation (1) shall be subject to payment of such fees and such
terms and conditions, as may be specified by the Authority from time to time, by an order or
direction.

(3) The registration granted under sub-regulation (1) shall be valid for the specified period unless it is
suspended or cancelled by the Authority as per provisions of these regulations, or upon approval
of the request of DCRA for withdrawal of its registration by the Authority, and such registration
shall not confer any right upon the DCRA for assignment of work for rating of property.

(4) The Authority may, upon the request of DCRA and on being satisfied with its performance, subject
to the DCRA meeting the eligibility criteria, renew the registration of DCRA for another five
years:

Provided that the DCRA shall, in case of non-renewal of its registration by the Authority,
continue to discharge its obligations under the regulations for the remaining validity period of its
registration.

(5) If the applicant or DCRA submits information which is found to be false or misleading at any stage,
either prior to the registration or during the validity of the registration, the Authority shall, without
prejudice to its rights under any law, Act or regulations, reject the application for registration or
cancel or suspend the registration of DCRA:

Provided that no order for cancellation or suspension of registration shall be made by the
Authority unless DCRA has been given a reasonable opportunity of representing against such
cancellation or suspension by the Authority.

Conditions of registration of DCRA. — (1) The registration of DCRA shall be subject to the
following conditions, namely:-

(i) DCRA shall comply with the provisions of the regulations and the guidelines, orders, directions
and instructions issued thereunder by the Authority, from time to time.

(if) where any information or particulars furnished to the Authority by DCRA has undergone change
subsequent to submission of the application for registration or grant of registration, DCRA shall
inform the Authority of such change within a period of sixty days;

(iii) where DCRA proposes change in its management, it shall provide prior intimation to the
Authority, at least fifteen days prior to the date of effect of such change, demonstrating its
capability and commitment to continue to work as DCRA, failing which the registration of DCRA
may be cancelled.

(iv) DCRA shall continue to have a valid ISO certificate for quality management and have adequate
number of professionals with experience in telecom, civil and electrical domain to meet the
obligations under the regulations.

SECTION IV
GENERAL OBLIGATIONS OF DIGITAL CONNECTIVITY RATING AGENCY

Code of Conduct.— Every DCRA shall abide by the Code of Conduct contained in Schedule-I to these
regulations.

Disclosure of fees and other terms and conditions to the property manager.— (1) Every DCRA
shall disclose the fee to be charged and other terms and conditions, if any, to the property manager and
get their acceptance before commencement of any rating activity.

(2) The fees charged by DCRA shall be based on the category and classification of properties as
provided in regulation 3, the responsibility of DCRA under the provisions of these regulations,
the complexity involved, the area of the property, etc.

(3) DCRA shall offer suitable fee terms to the property manager, in a transparent manner, based on its
obligations for the rating of the property.
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10.

11.

12.

13.

14.

15.

Evaluation and award of ratings.— (1) Every DCRA shall comply with the rating criteria, process for
evaluation and award of ratings as provided in these regulations or the orders, directions or guidelines
issued by the Authority from time to time.

(2) No DCRA shall undertake evaluation and rating of any property which may result in potential
conflict of interest with property owners or property manager, infrastructure providers, or service
providers, which may directly or indirectly affect the transparency of the rating process.

Monitoring of ratings.— (1) Every DCRA shall monitor feedback or complaints received from service
providers or end users during the validity of the rating certificate of the properties, as received through
the rating platform, concerning the ratings awarded by DCRA.

(2) Every DCRA shall examine feedback or complaints received under sub-regulation (1) and evaluate
the need for either review of rating awarded or corrective actions required by the property manager
and take follow up action with the property manager, if required, for resolving such identified
issues.

Retention of records and audit of DCRA.— (1) Every DCRA shall preserve the records, in digital
form, pertaining to the evaluation and assessment of digital connectivity and award of ratings, during
the validity period of the ratings and provide the same to the Authority, as and when the Authority
may direct.

(2) The Authority may, if it considers expedient so to do and to ensure compliance of the provisions of
these regulations, direct any of its officers or appoint an auditor from the panel of auditors as may
be notified by the Authority under sub-regulation (3), to undertake verification or audit, which
may include inspection of the records maintained by the DCRA.

(3) The Authority may, from time to time, notify a panel of auditors to audit the evaluation and
assessment of digital connectivity and award of ratings by DCRA to ensure compliance of these
regulations.

(4) DCRA shall cooperate with the auditor and provide all relevant records sought by the auditor.

(5) The Authority may specify the objective criteria and the frequency for the audit, by an order or
direction, from time to time. The results of such audits may be published on the rating platform.

SECTIONV

GENERAL OBLIGATIONS OF PROPERTY MANAGER

Registration on rating platform.— (1) Any property manager, who intends to apply for rating of their
property for digital connectivity under these regulations, shall register himself on the rating platform, in
such manner and format and upon payment of such fees, as may be specified by the Authority.

(2) No property manager, who is not registered on the rating platform, shall be eligible to apply for the
rating of property being used, controlled or managed by him, in accordance with the provisions of
these regulations.

(3) The fees for rating of property shall be mutually decided by DCRA and the property manager as
provided under regulation 9.

Application for rating of property for digital connectivity. — (1) Every property manager, who
intends to get their property rated for digital connectivity under these regulations, shall apply for such
rating on the rating platform, in such manner and format, as may be specified by the Authority from
time to time.

(2) If the property manager submits any false or misleading information, undertaking, declaration or
documents under this regulation, it shall amount to the contravention of the provisions of the
regulations and the Authority may take action as per applicable laws, Act or regulations.

Facilitation and co-operation during rating process and inspection. — (1) Every property manager
shall, during the evaluation and assessment of the property and the validity of the ratings, co-ordinate
and co-operate with DCRA, or the auditor or such officers as may be appointed by the Authority, and
grant access to the property for smooth conduct of evaluation and assessment as per the provisions of
these regulations.

(2) The Authority may, if it considers expedient so to do, appoint its own officers or direct DCRA to
inspect the property which has been rated for digital connectivity under these regulations.



50

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1I—SEC.4]

16.

17.

18.

19.

20.

21.

22.

23.

Compliance of terms and conditions of rating certificate. — (1) Every property manager shall
adhere to the terms and conditions associated with the ratings awarded to their property, as provided
under these regulations and as may be specified by the Authority, by orders, directions, guidelines or
instructions, from time to time.

Compliance to approved DCI design. — (1) Every property manager shall comply with the approved
design for implementation of DCI during the construction stage and shall not make any change
without the prior approval of the agency which has granted such approval.

Repair and maintenance of DCI. — (1) Every property manager shall properly maintain digital

connectivity infrastructure and the related documents, including design, approval, etc., during the

validity of ratings.

(2) Every property manager shall, on the feedback of concerned DCRA or complaints received from
end users or from the service providers, review and take remedial action in the manner and within
such time period, as may be specified by the Authority.

Renewal of ratings. — (1) A property manager who intends to renew the rating of the property owned,
controlled or managed by him shall apply for renewal of ratings, on the rating platform, at least one
hundred and twenty days prior to the expiry of validity of ratings.

No exclusive arrangement with the service providers. — (1) No property manager shall enter into an
exclusive arrangement or tie-up arrangements with any service provider for providing access to its
digital connectivity infrastructure in their property.

Fair use of ratings.— (1) The property manager shall only use the ratings in a fair, legal and
transparent manner and comply with the terms and conditions specified in Schedule-Il to these
regulations.

(2) The property manager shall display only the latest rating awarded to the property on its website,
advertisement, or marketing campaigns, etc.

(3) The property manager shall disclose, suo moto or on demand, the ratings of digital connectivity
infrastructure to the concerned stakeholders, including potential tenants, residents, or investors,
etc.

Change of property manager or ownership and continuity of DCI.- (1) The property manager shall
inform the Authority, about change of property manager or ownership, within thirty days of such
change, on the rating platform, in such manner and format as the Authority may specify.

(2) In case of change of property manager, the property manager shall ensure smooth transfer of digital
connectivity infrastructure to the new property manager for continuity of digital connectivity till
the validity of the rating certificate awarded in respect of the property, and may include suitable
provisions in the agreement to ensure compliance of the provisions of the regulations and terms
and conditions of the rating certificate, post transfer of the property, failing which the ratings
awarded to the property may be suspended or withdrawn by the Authority.

(3) The failure of the property manager to intimate the change under sub-regulation (1) to the
Authority shall be considered as contravention of the regulations.

SECTION VI
GENERAL OBLIGATIONS OF SERVICE PROVIDERS

No exclusive arrangement with Property Manager for digital connectivity.— (1) No service
provider shall enter into an exclusive arrangement or tie-up arrangement with any property manager
for development or access of digital connectivity or digital connectivity infrastructure in their property.

SECTION VII

RATING CRITERA AND PROCESS FOR EVALUATION OF DIGITAL CONNECTIVITY AND

24,

AWARD OF RATINGS

Rating criteria for evaluation of digital connectivity in category ‘A’ property.- (1) DCRA shall
evaluate category ‘A’ property as per the following criteria, weightage and sub-criteria:-
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Sl. No. [Criteria Weightage [Sub-Criteria
1 Compliance to applicable 5 1.1 Approved DCI design
Model Building Bye . -
Laws (MBBL) and 1.2 (El)ecsl; r|]mplementat|on as per approved DCI
National Building g
Code(NBC) for digital
connectivity
2 Provision in civil 5 2.1 Provision for expansion of telecom rooms
infrastructure, over and and cable pathways
aboye MBBL and NBC 2.2 Provision for expansion of mobile and
requirements, for - i
. - wireline connectivity
ensuring robust digital
connectivity 2.3 Ease of access of DCI installed for repair or
maintenance
3 Provision in  power |5 3.1 Redundancy of power source
infrastructure, over and
above MBBL or NBC 3.2 UPS power backup for DCI
requirements, for 3.3 Power continuity monitoring
ensuring _rellable digital 3.4 Building Management System
connectivity
4 Digital Connectivity |10 4.1 Availability of alternate entry paths for
Infrastructure Resilience digital connectivity infrastructure
4.2 Non-flooding measures for DCI installation
4.3 Implementation of redundancy in power
source and DCI paths
5 Future  Readiness of (10 5.1 Awvailability of the latest generation of
Digital Connectivity mobile connectivity
Infrastructure 5.2 Support for future bands
5.3 Upgradability of wireline DCI
6 Provision ~ of  Wired 20 6.1 Backhaul fibre connectivity (service provider
Connectivity to property)
infrastructure 6.2 Fibre connectivity till user premises
6.3 Fibre connectivity in each room or office or
commercial space
7 Availability of Service [15 7.1 Number of wireline Internet Service
Providers providers having integration with Digital
Connectivity Infrastructure
7.2 Number of Mobile Service providers having
coverage or integration with Digital
Connectivity Infrastructure
3 Service Performance 25 8.1 Mobile network coverage and performance in
public areas of property
8.2 Secure public Wi-Fi network coverage and
performance in public areas of property
8.3 Mobile network coverage and performance in

non-public areas
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8.4 Secure public Wi-Fi network coverage and
performance in non-public areas

8.5 Average download speed of different wireline
network(s) in respective highest speed plan

User Experience

5

User feedback on digital connectivity experience

Note: (i) In case of new property, where actual end users are yet to use services, the weightage against
‘user experience’ shall be merged with ‘Service Performance’.

(ii) For the purposes of rating for digital connectivity, MBBL issued by Ministry of Housing and
Urban Affairs (MoHUA) shall be referred in cases where MBBL of State or Union Territory do not
have provisions for digital connectivity infrastructure.

(2) The Authority may, by order, direction or guidelines, specify the weightage against each sub-
criteria provided under sub-regulation (1) from time to time.

25. Rating criteria for evaluation of digital connectivity in category ‘B’ property. - (1) DCRA shall
evaluate category ‘B’ property as per the following criteria, weightage and sub-criteria:-

Sl. No. Criteria Weightage Sub-Criteria
1 Provision in power 10 1.1 Redundancy of power source
infrastructure for ensuring 1.2 UPS Power backup for DCI
reliable digital 1.3 Power continuity monitoring
connectivity 1.4 Building Management System
2 Digital Connectivity 10 2.1 Availability of alternate entry paths for
Infrastructure Resilience digital connectivity infrastructure
2.2 non-flooding measures for DCl installation
2.3 Implementation of redundancy in power
source and DCI paths
3 Future Readiness of Digital 10 3.1 Auvailability of latest generation of mobile
Connectivity Infrastructure connectivity
3.2 Support for future bands
3.3 Upgradability of wireline DCI
4 Provision of Wired 20 4.1 Backhaul fibre connectivity (service
Connectivity infrastructure provider to property)
4.2 Fibre connectivity till user premises
4.3 Fibre connectivity in each room or office
or commercial space
5 Auvailability of Service 15 5.1 Number of wireline Internet Service
Providers providers having integration with Digital
Connectivity Infrastructure
5.2 Number of Mobile Service providers
having coverage or integration with Digital
Connectivity Infrastructure
6 Service Performance 25 6.1 Mobile network coverage and
performance in public areas of property
6.2 Secure public Wi-Fi network coverage and
performance in public areas of property
6.3 Mobile network coverage and
performance in non-public areas
6.4 Secure public Wi-Fi network coverage and
performance in non-public areas
6.5 Average download speed of different
wireline network(s) in respective highest
speed plan
7 User Experience 10 User feedback on digital connectivity ~ experience

(2) The Authority may, by order, direction or guidelines, specify the weightage against each sub-

criteria provided under sub-regulation (1) from time to time.

26. Evaluation, assessment and award of rating.— (1) The rating process shall be implemented through



[9TT HH—=vE 4] T T TSI © T 53

the rating platform only.

(2) DCRA shall evaluate the property and assign scores, on the rating platform, against each rating
criteria and sub-criteria, as provided under regulation 24 or regulation 25, as the case may be, and
award rating as under:-

S. Score Range Digital Connectivity Rating to be
No awarded

1 25-40 ) ¢

2 41-55 * %

3 56-70 ) ® © ¢

4 71-85 Ve ® & ¢

5 More than 85 *****

27.

28.

29.

(3) DCRA shall update the rating awarded to the property on the rating platform and issue the rating
certificate through the rating platform, which shall be digitally signed by the DCRA.

(4) The rating certificates may be downloaded by the property manager through the rating platform.

(5) The ratings awarded for different properties shall also be available on rating platform for viewing
by end users and public.

(6) The Authority may specify the manner and process of evaluation and assessment of digital
connectivity for award of ratings to the property, including the timelines, from time to time.

Appeal against ratings awarded.— (1) In case the property manager is not satisfied with the ratings
awarded to their property, the property manager may file an appeal on the rating platform, in the
manner and format specified by the Authority, within thirty days of issue of the rating certificate.

(2) Upon receipt of appeal, the concerned DCRA shall review and decide the appeal within sixty days,
as per the process specified by the Authority.

(3) In case the property manager is still not satisfied with the ratings awarded by DCRA, he may prefer
an appeal before the Authority, in the manner and format and upon payment of such fee, as may
be specified by the Authority, within thirty days of the decision of DCRA on the appeal under
sub-regulation (1).

(4) The Authority may, if it considers expedient so to do, refer such appeals to another DCRA, or a
panel of experts for examination of the appeal and recommendation thereon.

(5) No appeal shall be entertained after expiry of the period for filing of the appeal as provided under
this regulation.

Review of ratings.— (1) DCRA may review the ratings awarded, based on the feedback of the
consumer or service provider or on complaints, and modify the ratings based on such review, if
required:

Provided that DCRA shall not modify the ratings awarded to the property unless the property
manager has been given an opportunity to remove such defects or deficiencies and resolve complaints,
within ninety days of the date of receipt of communication from DCRA through the rating platform.

Re-rating of property within the validity of the rating certificate.— (1) The property manager shall
be eligible to apply for re-rating of the property during validity period of rating certificate, after paying
applicable fees to DCRA, in case:-

a) DCI has been fully upgraded;

b) there has been a change or upgradation in the implemented technology leading to demand for re-
rating by their end users;

¢) of any change which may affect the rating as per the criteria specified in these regulations.
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30.

31.

32.

33.
34.

Validity period of ratings.— (1) The Authority may, by order, direction or guidelines, specify the
validity period of the rating:

Provided that the Authority may specify different validity periods for different categories of
properties.

SECTION VI
CONSEQUENCES FOR CONTRAVENTION OF THE REGULATIONS

Consequences for the failure of DCRA to comply with the provisions of the regulations or orders
or directions or guidelines.— (1) If any DCRA fails to comply with the provisions of the regulations,
or the orders, directions or guidelines issued thereunder, it shall, without prejudice to the terms and
conditions of its registration and listing on rating platform, be liable for suspension or cancellation of
registration and shall be barred from undertaking rating of new properties under these regulations, or
de-listed from the rating platform, or blacklisted for a specified period, or any combination thereof, as
the Authority may, by order, direct:

Provided that no order for suspension or cancellation of registration or de-listing on rating
platform or blacklisting, as the case may be, shall be made by the Authority unless DCRA has been
given a reasonable opportunity of representing against the contravention of the regulations, or orders,
directions or guidelines issued thereunder.

Consequences for the failure of property manager to comply with the provisions of the
regulations or orders or directions or guidelines.— (1) If any property manager fails to comply with
the provisions of the regulations, or orders or directions or guidelines issued thereunder, it shall,
without prejudice to the terms and conditions of its registration on rating platform and ratings issued to
its properties, be liable for withdrawal of one or more ratings already awarded or in-process, as the
Authority may direct:

Provided that no action for withdrawal of ratings shall be made by the Authority unless the
property manager has been given a reasonable opportunity of representing against the contravention of
the regulations or orders or directions or guidelines, observed by the Authority.

SECTION IX
MISCELLANEOUS
Review.— The provisions of these regulations may be reviewed by the Authority from time to time.

Interpretation. — In case of any doubt regarding interpretation of any of the provisions of these
regulations, the decision of the Authority shall be final and binding.

ATUL KUMAR CHAUDHARY, Secy.
[ADVT.-111/4/Exty./638/2024-25]
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SCHEDULE-I
Code of Conduct for DCRAs

DCRA shall follow the code of conduct specified hereunder: -

(i)

(i)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

Impartiality and independence: DCRA shall remain impartial and independent during digital
connectivity assessment and entire rating process. DCRA should not have any financial interest or
ownership or operational interests in the property under evaluation and assessment. DCRA shall
establish policy and procedures for reviewing the work of its agents/employees to ensure
independence of evaluation and assessment without external influences.

Transparency and disclosure: DCRAs shall maintain documented process for evaluation and
assessment of digital connectivity as specified by the Authority and disclose all relevant information
about their evaluation and assessment methodologies. DCRA shall maintain verifiable historical
information, in electronic form, about ratings awarded by it during the validity of ratings.

Compliance with regulations: DCRAs shall strictly adhere to the regulations, guidelines, and
standards set forth by the Authority for the digital connectivity rating system.

Data privacy and security: DCRAs shall implement robust data privacy and security measures to
protect sensitive information collected during digital connectivity assessments and comply with all
relevant data privacy regulations.

Qualified personnel: DCRAs shall employ qualified and certified professionals with the necessary
expertise and experience to conduct digital connectivity assessment as per the provisions of the
regulations. DCRA shall ensure regular training and upskilling of its concerned employees to
account for technological upgradations.

Fair and non-discriminatory practices: DCRAs shall ensure that the process for evaluation and
assessment of the property and award of rating is fair, transparent and non-discriminatory. The
DCRAs shall also ensure that the fees charged by them are fair and without discrimination to any
property managers regardless of the type of property or ownership.

Clear fee structure: DCRAs shall establish a clear and transparent fee structure for different
categories of properties as per regulations. Maximum chargeable fees (MCF) should be
commensurate with the scope of work, and not excessive. MCF should be based on the complexity
and size of the property. The broad fee structure and criteria shall be displayed on the rating platform
to all relevant stakeholders.

Conflict resolution mechanism: DCRAs shall establish a transparent mechanism for addressing
conflicts and disputes with property managers. This mechanism should ensure a fair and unbiased
resolution of issues.

Compliance with building Bye-Laws: DCRAs shall ensure that their assessments align with the
building bye-laws and other relevant regulations.

Continuous improvement: DCRAs shall commit to ongoing improvements in their assessment
methodologies by staying updated with technological advancements and adapting to industry best
practices.

Conflict of interest: DCRA shall not rate a property that has a stake in the DCRA or its associated
business. DCRA shall not undertake evaluation, assessment and rating of any property which may
result in potential conflict of interest with property owners or property manager, infrastructure
providers, or service providers, which may directly or indirectly affect the transparency of the rating
process.

Review of ratings: DCRA shall institute a formal system of any review of ratings under provisions
of regulations. The review shall not be taken up by the same personnel involved in initial ratings.

Ethical marketing and advertising: DCRA shall not use any unethical means for marketing and
shall not misrepresent its role or capabilities.



56

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1I—SEC.4]

(i)

(i)

(iii)

(iv)

(v)

(vi)

(vii)

SCHEDULE-II
Terms and conditions for fair use of rating and rating certificate

Ratings are non-transferable: The ratings are awarded to specific property and are non-
transferable. Therefore, the ratings shall only be used for the specific property to which it has been
awarded.

Use in marketing and promotion: The property managers can use the awarded ratings in their
marketing and promotional materials, including brochures, websites, and advertisements. However,
the ratings shall be used accurately and in a non-misleading manner.

Non-alteration: The property managers shall not alter or represent the rating certificates in any way
that could be misleading in any manner whatsoever.

Periodic updates: The property managers shall always use the valid ratings and update their rating
certificates periodically as and when there is any change.

Disclosure of ratings: The property managers shall either suo moto disclose the ratings to their
users/owners/tenants or provide the details as and when demanded.

Compliance with regulatory requirements: The property managers should adhere to any
regulatory requirements related to the use of ratings, ensuring that they do not violate any laws or
regulations.

Usage within validity period: The property manager is authorized to use the ratings or rating
certificates only during the validity period of the certificate. Use of ratings or rating certificates after
the validity period shall be considered as misuse of the certificate and be construed as contravention
of the regulations.
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1.2

1.3

14

15

1.6

Explanatory Memorandum
Background

Digital connectivity is crucial to our modern life and work. The exponential growth in digitalization
over the past decade has revolutionized the world, affecting everything from the economy, innovation,
science, and education to health, sustainability, governance, and lifestyle. Digital technologies are
fundamentally transforming business models, institutions, and society.

The demand for digital connectivity has indeed increased in recent years, and this trend was
particularly evident during the COVID-19 pandemic. The pandemic highlighted the essential role of
digital connectivity, as it became a lifeline for many aspects of daily life. With lockdowns and social
distancing measures in place, people relied heavily on digital technologies for work, education,
healthcare, and social interaction. This sudden shift underscored the importance of robust and
accessible digital infrastructure for all users, regardless of their location. The increased demand across
various segments, from urban to rural areas, demonstrated the necessity for widespread and reliable
internet access to support a digitally connected society.

The proportion of data consumed inside buildings and outside is shifting significantly towards
consumption of data inside the buildings. Accordingly, we need to have robust and good quality
telecom network coverage/ connectivity in indoor areas. With Work from Home (WFH) or Work from
Anywhere (WFA) at any time becoming the new norm, the need for ubiquitous and good quality of
digital connectivity inside buildings has gained considerable momentum in recent times.

Digital connectivity plays a pivotal role in modern society by:

(i) Facilitating Communication: Enables instant communication across the globe, connecting people
and businesses effortlessly.

(if) Supporting Remote Work and Education: Allows for remote working and online learning,
providing flexibility and access to resources irrespective of location.

(iii) Driving Economic Growth: Fuels innovation and entrepreneurship, opening new markets and
business models.

(iv) Enhancing Healthcare: Enables telemedicine and digital health services, improving access to
medical care and information.

(v) Promoting Social Inclusion: Bridges the digital divide, providing equal opportunities for all,
including marginalized communities.

(vi) Advancing Governance: Improves public services and governance through digital platforms,
enhancing transparency and efficiency.

(vii) Enabling Smart Technologies: Supports the development and implementation of smart
technologies in various sectors like transportation, agriculture, and energy.

(viii) Fostering Global Collaboration: Encourages international collaboration in science,
education, and other fields, driving collective progress.

(ix) Boosting Sustainability: Facilitates sustainable practices and green technologies, contributing to
environmental conservation. Overall, digital connectivity is a cornerstone of contemporary life,
shaping the way we interact, work, learn, and develop as a society.

In India, there are 927.56 million wireless internet subscribers (as of June 2024) against 42.04 million
internet subscribers having wired connectivity in their homes or offices. Thus, at present, the majority
of the population is dependent on wireless networks to access the internet. Despite significant roll-out
of the 4G (LTE) network and recent expansion of 5G network, availability of more spectrum bands,
the coverage and quality of digital connectivity inside buildings remains a major issue which requires
a completely new regulatory approach.

To provide legal and regulatory trigger for addressing the issue of accessibility and quality of digital
connectivity inside buildings, the Authority has submitted recommendations to the Government on
“Rating of Buildings or Areas for Digital Connectivity” on 20th February 2023. The recommendations
are aimed to create an ecosystem for co-creations of Digital Connectivity Infrastructure (DCI) as a part
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1.7

1.8

1.9

of any development activity, be it a Building or an Area. To provide a legal backing for co-creation of
DCI in Buildings or Areas the Authority has recommended a draft chapter for ‘Model Building Bye
Laws’ titled “Digital Connectivity Infrastructure in the Buildings” covering requirement of DCI for
new and existing buildings. To enable legal enforcement, the requirement for DCI has also been
recommended to be included in the National Building Code of India (NBC) in these recommendations.

In the recommendation, the Authority also emphasized that DCI should be made an essential
component of the property development plans like other utilities like water supply, electrical services,
etc. The ‘digital lighting’ inside the buildings or areas is equally important as visual lighting in
digitally connected societies. Since creation of DCI inside the building or areas requires close
collaboration among architects and telecom professionals, the recommendations also stressed upon the
need to devise an institutional mechanism for capacity building of the professionals involved in the
ecosystem.

Improving the quality of connectivity is in the business interest of any Telecom Service Providers
(TSPs) as it leads to higher usage of the network and the opportunity to earn more revenue. Market
forces are expected to play an important role in continually improving the quality without any specific
external intervention. There is also a possibility that certain segments of the end users, seeking good
quality of connectivity, may be willing to pay to invest in improving the quality by facilitating the
creation of DCI inside their properties like water and electricity utility services.

Good digital connectivity which meets the expectations of end users is not a one-time exercise. It
requires regular expansion or upgradation of already laid out digital connectivity infrastructure to cater
for the increasing demand and adopt evolving telecom technologies. Exponential rise in demand for
digital services requires augmentation of network capacity on an ongoing basis. The issues related to
creation of DCI, though handled, and resolved during laying of the infrastructure for the first time, will
keep on reappearing every time expansion or upgradation of related activity is taken up. Such issues
are to be dealt with during the entire lifecycle of a properties, as every issue cannot be fully envisaged
in the initial phase of creation of digital connectivity.

1.10 Unlike setting up the telecom infrastructure for street level wireless coverage, a service provider

requires access to space, electrical power inside the properties for which they are dependent upon local
administration or property managers for permissions. Hence the collaboration between the Telecom
Service Provider (TSP) and property manager is essential for bringing improvement in digital
connectivity inside properties. Apart from permissions, the property managers and TSPs need to
collaborate right from building design stage to co-design and co-create DCI in new properties or
properties under renovations.

1.11 To foster collaboration among stakeholders, for addressing the issue of digital connectivity inside

2.2.

2.3.

2.4.

properties, these regulations provide a rating framework for creation and assessment of DCI right form
the stage of building development in a transparent manner using rating platform.

Consultation on Draft Regulation

The Consultation Paper on “Regulation on Rating Framework for Digital Connectivity in Buildings
or Areas” was released on the TRAI website on 27 September 2023 inviting written comments from
the stakeholders by 10" November 2023 and Counter Comments, if any by 24" November 2023.

However, on the request received from the stakeholders for an extension of timeline for submission
of comments the last date for submission of written comments and counter comments by the
stakeholders was extended to 5" January 2024 and 19" January 2024 respectively.

In response to the consultation paper, the Authority received comments from 13 stakeholders
(Service providers - 06, Industry Association- 02, CAG- 01 and other - 04) and counter comments
from 1 stakeholder (Industry Association- 01). An Open House Discussion (OHD) through Virtual
mode, was held with the stakeholders, on 18" June 2024. The Authority did not receive any
additional comments after OHD.

Based on the comments received from the stakeholders, discussions held during OHD, interactions
with service providers, Town and Country Planning Organization (TCPO), representatives of
Confederation of Real Estate Developers Associations of India (CREDAI), Council of Architecture
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2.5.

(i)

(i)

and with TRAI’s own analysis, Regulation on Rating Framework for Digital Connectivity in
Properties have been finalized.

Inputs received from stakeholders on draft regulation during the consultation process, its analysis and
conclusion are presented in the following paras. To put forward facts in sequence, the input received
from various stakeholders on draft regulation and guidelines are categorized as:

(i) General inputs.
(i) Specific input on the provisions of the draft regulations.
General Input, its Analysis: The stakeholder’s general inputs/suggestions are summarized below:

Overall Goals: Stakeholders have welcomed the TRAI’s initiative to enhance digital connectivity
through a collaborative rating framework that benefits users, service providers, and the overall
ecosystem. As per stakeholders, regulation on the rating framework for digital connectivity in
properties offers several significant benefits, contributing to the development of modern, connected
communities. some key advantages put forth by the stakeholders are:

Quality Assurance:

a) Standardization: Ensures consistent evaluation of digital connectivity across various buildings.
b) Reliability: Provides users with dependable information about connectivity quality.

Improved Infrastructure:

a) Investment: Encourages property owners to enhance digital infrastructure to meet standards.

b) Innovation: Drives technological advancements through competition to exceed standards.

(iii) Consumer Empowerment:

(iv)

v)

(vi)

a) Informed Decisions: Helps consumers make better choices about properties based on
connectivity ratings.

b) Market Transparency: Facilitates comparison of digital connectivity options.
Economic Growth:

a) Attracting Businesses: High ratings can draw businesses, fostering economic growth.
b) Tech Ecosystem: Supports a thriving tech sector and innovation.

Digital Inclusion

a) Equality: Addresses digital divides by improving connectivity in underserved areas.
b) Access for All: Ensures essential services and public spaces are digitally accessible.
¢) Resilience and Disaster Preparedness.

d) Backup Systems: Promotes the installation of systems that ensure connectivity during
emergencies.

e) Redundancy: Mandates redundant connectivity options to maintain service during failures.
Data Security and Privacy:

a) Compliance: Enforces data protection standards and legal compliance.

b) Trust: Assures users that their data is secure within certified buildings.

(vii) Environmental Sustainability:

a) Efficiency: Encourages energy-efficient infrastructure to minimize environmental impact.

b) Green Technologies: Supports the use of eco-friendly technologies.

(viii) Government Services and Smart Cities:

a) Integration: Facilitates the integration of high-rated buildings with smart city initiatives.
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(ix)

b)

3.3.

b)

3.4.
a)

b)

3.5.

(i)

b) Efficiency: Enhances the delivery of government services and citizen engagement.
c) Global Competitiveness.

d) International Standards: Aligns with global standards, boosting the country's attractiveness to
businesses and skilled professionals.

Benefits to Stakeholders: The framework is expected to enhance digital connectivity, improve
living standards, attract investment, and create opportunities for startups involved in building
solutions and evaluations.

Importance of Digital Infrastructure: the essential role of digital connectivity for applications like
10T and Industry 4.0, and its impact on economic growth and well-being.

Infrastructure Focus:
Input of the stakeholders:

It has been suggested by the stakeholders that the digital connectivity infrastructure is crucial for
innovative applications and overall economic development. Regulation might be needed to ensure
access within buildings to enhance occupant well-being. The stakeholders also suggested that the
framework should focus on rating the "infrastructure” (Digital Connectivity Infrastructure - DCI) in
buildings or areas, not the connectivity itself.

It has been suggested that the consultation paper should focus solely on the rating framework for
DCI, thus only to Digital Connectivity Rating Agencies (DCRAs) and Property Managers (PMs)
excluding TSPs' services. TSPs' quality of service and user experience should not be part of the DCI
rating framework. The proposed regulation should not impose obligations on TSPs. The regulation
should not cover the Quality of Service or user experience aspects that are already governed under
the Telecommunications Act.

Analysis and conclusion:

The objective of the regulation is to provide the framework for rating of properties or areas for digital
connectivity. Therefore, the necessary parameters for assessing the digital connectivity including the
user experience is essential for assessment. The rating of digital connectivity infrastructure without
services will not be able to meet the objective highlighted by the stakeholders in section 3.1 above.

Non-Prescriptive Approach:
Input of the stakeholders:

One stakeholder has suggested for a guidance-based, self-regulatory framework rather than a
prescriptive regulation, aligning with the government's vision of ease of doing business.

Analysis and conclusion:

The regulation provides for the light touch rating framework while ensuring the integrity of rating
parameters and process.

Transparency and Non-Discriminatory Access:
Input of the stakeholders:

The stakeholders have suggested that regulation should emphasize the need for Property Managers
(PMs) to provide non-discriminatory and non-exclusive access to DCI for TSPs and should ensure
transparency, proper infrastructure, and adherence to TSPs' requirements. It is further suggested that
DCRAs should rate properties based on these standards.

Analysis and conclusion:

The Authority agrees with the view of stakeholders. Accordingly, the regulations provide for the
obligations of the property managers including ‘No exclusive arrangement with the service
providers.’

Incorporation of standards:
Input of the stakeholders

Fire Safety Compliance: The stakeholders have suggested that the rating criteria for digital
connectivity should include fire safety standards for cables used in buildings. It was also suggested
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that cables should be fire retardant and low smoke generating to prevent fire-related casualties and
property damage as compliance with international fire safety standards is crucial, especially given
the increasing volume of cabling in high-rise buildings.

(ii) Cabling Standards: The need for proper category cabling infrastructure, especially with the
increasing demand for higher bandwidth and faster data transmission, has been highlighted and the
use of Category 6A cables and higher, which support newer technologies like 10GBASE-T, PoE++,
and next-generation Wi-Fi has been suggested.

(iii) International Standards: The stakeholders have also suggested for aligning with international
standards for cabling, such as ISO/IEC 11801 and TIA standards, to ensure future-proofing and
scalability of digital infrastructure, particularly in critical areas like healthcare, education, and data
centers.

b) Analysis and conclusion:

The use of cables with fire safety standards is not in the scope of these regulations as they might be
covered under relevant standards like national building code or BIS standards.

3.6. Legal and regulatory integration and stakeholder participation:
a) Input of the stakeholders

(i) The draft regulation should be integrated with existing frameworks, such as the National Building
Code (NBC) and the Real Estate (Regulation and Development) Act (RERA), to ensure that digital
connectivity requirements are incorporated into building plans and agreements.

(if) One stakeholder has commented that the draft regulation addresses TSP. The process could benefit
from broader participation, including major developers and property managers, to ensure
comprehensive feedback and effective implementation.

(iii) It was suggested to adopt collaborative approach considering the interdisciplinary nature of
designing Digital Connectivity Infrastructure (DCI) involving various stakeholders, including
government departments, regulators, and industry experts.

(iv) One Stakeholder has suggested forming the proposed Advisory Committee early in the process to
support the adoption and popularization of the building rating framework.

b) Analysis and conclusion:

(i) The Authority has submitted its recommendations to the Government on “Rating of Buildings or
Areas for Digital Connectivity” on 20" February 2023. The recommendations are aimed to create an
ecosystem for co-creations of Digital Connectivity Infrastructure (DCI) as a part of any development
activity, be it a Building or an Area. To provide a legal backing for co-creation of DCI in Buildings
or Areas the Authority has recommended a draft chapter for ‘Model Building Bye Laws’ titled
“Digital Connectivity Infrastructure in the Buildings” covering requirement of DCI for new and
existing buildings. To enable legal enforcement, the requirement for DCI has also been
recommended to be included in the National Building Code of India (NBC) and RERA Act in these
recommendations. These regulations are in follow up to the recommendation dated 20" February
2023. Further, these regulations aim to foster collaborations among different stakeholders as depicted
in Figure- 1.

(if) The rating framework brings together these key stakeholders enabling collaborative approach for
setting up and maintenance of digital connectivity infrastructure inside properties and areas.

(iii) The regulations have provision for setting up of the advisory committee and the Authority will
consider its constitutions at the appropriate time.
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Figure-1: Key stakeholders in rating framework
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Rating Criteria:
Input of the stakeholders

The buildings with good coverage from all TSPs should receive a higher rating compared to those
with coverage from fewer TSPs. The framework should be based on both wireless and wireline
broadband services, with top ratings assigned only if broadband services from multiple providers are
available.

the rating framework should enable meaningful connectivity and offer competitive choices for
consumers. The rating should reflect the network coverage of all Telecom Service Providers (TSPS)
in each area.

The proposed regulation, noting its relevance for Telecom Service Providers (TSPs) and telecom
infrastructure providers is essential. The framework is seen as beneficial for improving Digital
Connectivity Infrastructure (DCI) and accommodating future technologies like 5G and loT.

One Stakeholder agreed with TRAID’s view that the rating framework is necessary to achieve
consumer satisfaction and encourages property managers to implement seamless digital connectivity
solutions.

It is also submitted that the rating system should ensure equal access for all licensed TSPs and adapt
to technological advancements, making properties future ready.
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(i)

It is further submitted by stakeholders that good in-building coverage is crucial for mobile
subscribers, and effective coordination can save costs and improve service quality.

(vii) It has been suggested that the buildings in India are also rated based on green energy, and digital

connectivity should be part of this rating.

(viii) It has also been submitted that a strong surveillance mechanism to ensure trust and quality in the

b)

3.8.

b)

(il

(i)

building rating framework, with support from private third-party experts is required.

Analysis and conclusion:

The Authority has noted the comments of the stakeholders regarding the rating criteria and
incorporated them suitably in the regulations. The rating criteria inter-alia includes availability and
resilience of DCI, availability of wireless and wirelines service providers, network coverage, future
readiness of DCI for adoption of new technologies and user experience. Detailed scoring criteria and
sub-criteria have also been provided in the regulations for the purpose of transparency and objective
assessment by DCRAs. This will empower end users to evaluate the digital connectivity in the
properties or areas of their interest. To enable non-discriminatory access of DCI to all the service
providers, the regulation bars the property managers from entering any exclusive arrangement with
service provider(s) for providing the access of digital connectivity infrastructure in their properties.
The regulations also provide for the feedback or surveillance mechanism for the stakeholders
including the service providers and end users.

Impact on Infrastructure Providers (IP-1s):

Input of the stakeholders
One stakeholder has highlighted the concern that the consultation paper's issues might negatively

affect the shared infrastructure model of IP-1s, which has been crucial for rapid telecom network
expansion and 5G rollout.

Analysis and conclusion:
It is noted that the stakeholder has not elaborated about how the issues raised in the consultation

paper or the rating framework will negatively impact the shared infrastructure model of existing
Infrastructure Providers (IP-1). On the contrary, the regulation facilitates the collaboration between
IP-1 providers and property managers which will further enhance the demand for in-building
solutions. With the wide experience which the IP-1 providers have, they can play active role in
expanding inbuilding connectivity in the country.

Other Miscellaneous comments:

Input of the stakeholders

It has been suggested that partnering with private third-party agencies, which have global expertise in
building ratings, to help develop standards and customize them for India, and support the design and
implementation of the rating program may be useful.

It is also submitted that all products and network elements installed in buildings shall undergo testing
and certification according to global safety and security standards.

It is further suggested that all relevant stakeholders in the development of policies and processes
around building rating programs, considering existing programs like SPIRE must be included.

One stakeholder has suggested a light regulated, flexible approach initially, allowing the framework
to evolve and be reviewed by TRAI after some time.

It is also submitted that while urban areas naturally develop digital infrastructure due to market
forces, rural regions face barriers that limit connectivity, and it has been suggested that a
comprehensive approach is needed to ensure widespread digital connectivity.

It has been referred that modern buildings are increasingly green and smart, incorporating Building
Management Systems (BMS). It has been suggested promoting BMS in education, including telecom
and digital connectivity aspects.
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(vii) It has been submitted that technological innovations like 5G and smart building technologies are

transforming commercial real estate and proper planning for Points of Entry (POE) and technology-
agnostic pathways is essential for future technology needs and fixed-line cabling.

(viii) It has been suggested that a phased implementation of the rating system, starting with Tier-I cities,

and addresses the rural-urban tele-density gap should be done.

b) Analysis and conclusion:

(M)

The Authority has considered the relevant inputs of the stakeholders. The private third-party agencies
are free to register themselves as DCRA to participate and contribute to the implementation of the
rating framework. As far as the testing and certification of network elements used in creation of DCI
is concerned, the TRAI recommendations on “Rating of Buildings or Areas for Digital Connectivity”
dated 20th February 2023 have recommended that-

11. “On standards for products and procedures for DCI, the Authority recommends that,

a) the BIS should prescribe and update standard templates which will be used by Property
Managers for collecting building-related information and connectivity requirements of
users. In case of non-availability of data from the users, the Property Manager shall use
the data available for similar Buildings. Data collected through such templates shall be
used by the DCI Designers.

b) the standards and procedures framed, and templates prescribed for DCI by BIS should be
made part of the National Building Code (NBC).

¢) TEC should continue to work as the equipment standardisation and certification agency
for standard products and equipment required for DCI.

d) TEC should prescribe necessary specifications in respect of new products required for
upgradation of DCI.

e) TEC should also ensure that the certified products for DCI are shareable and
interoperable.

f) TEC should enlist and publish such DCI products and equipment which require
certification.”

(i) Accordingly, the Authority is of the view that there is no need for prescribing testing and

certification requirements separately as a part of these regulations. Further, the Authority has referred
all relevant existing rating framework while framing these regulations. The details of such
frameworks were also provided in the consultation paper. However, the Authority has kept the
regulations light touch, being first of its kind collaborative regulations in this domain by any
regulator. The regulations do not limit the assessment or award of ratings in category of rural or
urban and are applicable for all eligible buildings and areas in the country. As far as technology
agnostic pathways are concerned, the National Building Code (NBC) already provides for the
guidelines in this regard. Further, the regulation also has the assessment parameter i.e. ‘Future
Readiness of Digital Connectivity Infrastructure’ and weightage assigned for the same.

Specific input on Issues for Consultation, its Analysis and Conclusion

Do you agree with the broad classification of Buildings or Areas (also referred to as Buildings)
from Digital Connectivity perspectives provided in Section-3 of this chapter? If not, what could
be other yardsticks to classify Buildings for provisions of near uniform Digital Connectivity
Infrastructures in similar types of Buildings. Please justify your answer with suitable examples.

(Q1)

Input of Stakeholders
In general, the stakeholders have expressed agreement with the broad classification of buildings or

areas proposed in the consultation paper. However, some additional suggestions have been given for
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(ii)

(iii)

(iv)

(v)

b)

4.2.

detailed and adaptable classifications to ensure that DCI requirements are met effectively across
various types of buildings and areas. These suggestions include-

Additional Categories: The current classification is adequate but should include high-density areas
such as sports arenas and convention centres due to their specific connectivity needs.

Detailed Sub-Classifications: While the broad categories (Residential, Public Area, Government
Buildings, Commercial Establishments, Transport Corridors) are agreed upon, sub-categories may be
necessary for special cases (e.g., stadiums vs. playgrounds).

Mandatory Rating: It may be necessary to make digital connectivity ratings mandatory for certain
building types, especially high-density or high-rise residential buildings.

Uniform DCI Implementation: Prioritization for DCI should consider footfall, building height,
indoor coverage, and completion status of transport corridors.

Classification Flexibility: While the current classification framework is comprehensive, it may need
adjustments or additions, such as including heritage sites or adjusting ratings based on actual
connectivity quality rather than just building type.

Analysis and Conclusion:
The Authority has noted that there is overall agreement about the proposed classification in the

consultation paper. However, the classification needs to be adaptable and inclusive of special cases
to ensure effective digital connectivity across various building types and usage scenarios. Based on
the inputs of the stakeholders the new category has been added in the classification i.e. ‘Stadiums or
Sport Arenas or spaces of frequent gathering’. Further, as suggested by the stakeholders, the
Authority may review the need for addition, deletion or modification of categories to meet the future
requirements.

How the Infrastructure Providers (IPs) and Digital Communication Infrastructure Providers
(DCIPs) can play an instrumental role in the effective development and deployment of DCI in
Buildings or Area? Please provide your answers supporting the best practices followed
internationally or national level in this regard. (Q2)

Input of Stakeholders
Many Stakeholders suggested that more integrated and regulated approach fir managing DCI,

ensuring fair access, and promoting efficient collaboration between various stakeholders is required.
The following are the major inputs received from the stakeholders.

Role of IPs and DCIPs: Infrastructure Providers (IPs) and Digital Communication Infrastructure
Providers (DCIPs) play crucial roles in developing and managing DCI. They are essential for:

(@) Design and Planning: Following international and national best practices.
(b) Deployment: Adhering to standards for scalable and resilient infrastructure.
(c) Maintenance and Monitoring: Ensuring reliability and compliance with regulations.

(d) Collaboration: Working with TSPs, property managers, and regulatory bodies to provide
optimal solutions.

(e) Best Practices and Standards: Recommendations include adopting global standards for
interoperability, data security, scalability, and environmental sustainability.

(i) Other suggestions

(@) Unified Authorization: Combining IPs and DCIPs under a single authorization for simplicity
and efficiency.

(b) Guidelines and Frameworks: TRAI has been requested to establish guidelines for fair rentals
and transparent investment frameworks.
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b)
(i)

(i)

(c) Graded Approach: Different classes for DCIPs to manage projects of varying sizes, ensuring
local and national needs are met effectively.

Analysis and Conclusion

The Infrastructure Providers have played a significant role in the proliferation of digital connectivity
in the nook and corners of the country. The setting up of in-building solutions in large size properties
need capability and experience. The IPs have wide experience in setting up of telecom infrastructure
as per global standards and best practices.

To encourage the collaborative creation of robust digital communication infrastructure, TRAI has
given its recommendations on 8" August,2023 to DoT titled ‘Introduction of Digital Connectivity
Infrastructure Provider (DCIP) Authorization under Unified License (UL)’. These recommendations
provide light touch licensing framework for ‘Digital Connectivity Infrastructure Providers’ also
called ‘DCIPs’ under UL regime with national level service area authorisation.

(iii) The recommended scope of the DCIP authorization include to own, establish, maintain, and work all

such apparatus, appliance, instrument, equipment, and system which are required for establishing all
Wireline Access Network, Radio Access Network (RAN), Wi-Fi systems, and Transmission Links.
However, it shall not include spectrum and core network elements such as Switch, MSC, HLR, IN
etc. The scope of the DCIP license also includes Right of Way, Duct Space, Dark Fiber, Poles,
Tower, Feeder cable, Antenna, Base Station, In-Building Solution (IBS), Distributed Antenna
System (DAS), etc. within any part of India.

(iv) Therefore, IPs can play a vital role in creation, maintenance and upgradation of digital connectivity

4.3.

(A)

a)

(i)

(ii)

infrastructure in properties with active collaboration with property managers. The implementation
of the rating framework may work as a catalyst for identification of business opportunism for IPs and
TSPs for enhancing the quality of service and provide delightful consumer experience.

What should be the key eligibility conditions including experience requirements for the Digital
Connectivity Rating Agency (DCRA) proposed under the rating framework? Should there be
any performance security for an agency to be DCRA and what should be criteria to evaluate
their performance? Please also indicate a broad scope of work covering additional aspects of
Rating of Buildings for Digital Connectivity, if any, including area of operations [Nation-wide,
State(s)/Union Territories (UTs) or Combination of States/UTs] of a DCRA. (Q3)

What should be the key eligibility conditions including experience requirements for the Digital
Connectivity Rating Agency (DCRA) proposed under the rating framework?

Input of Stakeholders

Most of the stakeholders said that the eligibility criteria suggested by the Authority appear to be
acceptable. However, it was suggested that there is need for a well-rounded and competent DCRA
with a strong focus on telecom expertise, regulatory compliance, financial stability, and
independence. It is further suggested that eligibility and accreditation standards for the Digital
Connectivity Rating Agency (DCRA) should ensure that only qualified agencies conduct
evaluations. The summary of suggestions is given below:

Broad Eligibility Criteria: The criteria should allow skilled professionals, LLPs, and companies to
participate, ensuring inclusivity of various entities.

Net worth requirement: The agency must be financially stable, with a suggested minimum net
worth of Rs. Two Crore, ensuring credibility and long-term sustainability. However, some
stakeholders suggested that the net worth requirement should be reviewed downward. One
stakeholder suggested that specifications of net worth would limit competition and reduce consumer
choice. It is also suggested that the necessary net worth may vary depending on the scope of
operations, regulatory requirements, expertise needs, and market perception.

(iii) Staffing Requirements: DCRA should have a minimum of staff with expertise in relevant fields like

electrical, civil, and structural engineering, with knowledge of national building codes and other
relevant regulations.
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(iv)

(v)

(vi)

b)

(B)

(i)

Telecom Knowledge: The DCRA staff should have both telecom and building design expertise, with
academic credentials in telecom and experience in designing in-building digital connectivity
solutions. It is also suggested that the DCRA must have professional knowledge in telecom and
experience in assessing digital connectivity infrastructure (DCI) and must possess expertise in both
wireline and wireless telecom domains, which is essential for effective evaluation of digital
infrastructure.

Compliance with Regulations: DCRA should comply with financial regulations in their operating
jurisdictions. DCRA must adhere to all relevant regulations, including those related to digital
connectivity, infrastructure sharing, data privacy, and security.

Independence: DCRA should operate independently without conflicts of interest, ensuring unbiased
assessments.

Analysis and Conclusion
The Authority has considered the inputs of the stakeholders and included the registered Limited

Liability Partnership (LLP) firms under eligibility criteria in addition to the company registered
under the Companies Act, 2013 (18 of 2013). Further, to ensure wider participation of experienced
firms having expertise domain in telecom domain, the net worth requirement has been removed and the
experience in setting up of in-building solutions or assessment of quality of service of telecom
networks has been added. Further, to ensure quality of assessment of digital connectivity by the
DCRA, the requirement of ISO certification for quality management system and process has been
made one of the eligibility criteria.

Should there be any performance security for an agency to be DCRA and what should be
criteria to evaluate their performance?

Input of Stakeholders
The comments of stakeholders on performance security requirements and criteria for evaluation of

performance of Digital Connectivity Rating Agency (DCRA) are summarized as follows:

Performance Security: It has been submitted that performance security is essential to ensure that
only serious and committed parties become DCRAs as it acts as a financial tool to exclude frivolous
applicants. It is also suggested that the amount of performance security should be calculated based on
the expected number of buildings evaluations and should not be prohibitive. The stakeholders have
also suggested that the DCRA must demonstrate financial stability, including a minimum net worth,
and may be required to provide performance guarantees and liability insurance. It has also been
submitted that options like escrow accounts could serve as additional security for clients in case of
negligence.

Criteria for evaluation of performance of DCRAsS:
It has been suggested that the performance of DCRAs should be evaluated every three years, with

periodic peer reviews published by the Authority. For the evaluation of performance of DCRAS, the
key criteria, as suggested by the stakeholders, are summarised below.

(a) Accuracy and Reliability: The accuracy of the DCRA's ratings should be assessed by
comparing them with real-world digital connectivity experiences.

(b) Timeliness: Timely submission of reports and updates is crucial for providing relevant
information to stakeholders.

(c) Transparency: The DCRA's methodologies and processes should be transparent, with clear
documentation and openness to scrutiny.

(d) Customer Feedback: Feedback from building owners, infrastructure providers, and service
providers should be considered to assess the DCRA's performance.

(e) Compliance: The DCRA must adhere to statutory guidelines, rating standards, and legal
requirements.
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(f) Independence and objectivity: The agency must operate independently, free from conflicts of
interest, to ensure unbiased ratings.

(9) Innovation: DCRA should adapt to technological advancements and demonstrate innovation in
its rating methodologies.

(h) Market Acceptance: The acceptance and trust of the agency's ratings in the market are key
indicators of its performance.

(i) Data Security: Robust cybersecurity measures should be in place to protect sensitive
information used in evaluations.

b) Analysis and Conclusion

©

(i)

(i)

The Authority is of the view that the assessment of the DCRA performance is an important aspect for
guality and fair assessment by DCRAs. However, as the rating framework is a new concept and
being introduced for the first time in the country. Therefore, it is important to provide sufficient time
to evolve the process and ecosystem. In view of aforesaid, the Authority has noted above inputs on
criteria for evaluation of DCRA performance and will consider them at appropriate time for
implementation. However, the rating platform will have provision for end user and other stakeholder
feedback to enable evolution of data driven objective criteria for DCRA performance evaluation.

Please also indicate broad scope of work covering additional aspects of Rating of Buildings for
Digital Connectivity, if any, including area of operations [Nation-wide, State(s)/Union
Territories (UTs) or Combination of States/UTs] of a DCRA

Input of Stakeholders

The comments on the scope of work for a Digital Connectivity Rating Agency (DCRA) focus on the
following key aspects:

It has been suggested that the DCRA should focus on rating buildings based on their digital
connectivity infrastructure, ensuring the assessment is objective, straightforward, and based on pre-
set parameters. It is also submitted that evaluation should include testing and validating telecom
services, which remain consistent across different building types.

(iii) It has been submitted that nationwide operations provides comprehensive coverage and

b)

4.4,

standardization but requires significant resources and must consider diverse regional landscapes. On
the contrary, State/Union Territory (UT) wide operations allows for targeted, localized assessments,
but might face challenges in standardization and have limited influence. Accordingly, it has been
submitted that combination of nationwide and State/UT Operations offers a holistic view, balancing
national and regional assessments, but adds operational complexity and resource demands.

Analysis and Conclusion:

The stakeholders’ comments have emphasized the need for a comprehensive and standardized
approach for evaluating digital connectivity in properties while allowing for flexibility to address
specific regional needs. The detailed evaluation criteria, for the assessment of digital connectivity,
shall be prescribed by the Authority and therefore the standardisation aspect is already taken care of.
However, the Authority is of the opinion that the DCRAS should be free to choose their area of
operations i.e national or regional or State/UT level based on their presence or strengths. However,
the Authority shall monitor the performance of DCRA closely through the feedback mechanism in
the rating framework.

With reference to the rating criteria proposed in table at Section 6.2, kindly provide list of
possible sub- criteria and corresponding sub-weightage against each criterion with
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justification. Please also indicate any other aspects which need to be included or modified in
the proposed weightage criteria. Please provide your answer with suitable justifications. (Q4)

(A) Compliance to Model Building Bye Laws (MBBL) for digital connectivity (Proposed Weightage

a)

b)

(B)

b)

:20)

Input of Stakeholders

Many stakeholders suggested a weightage of 10 for this parameter, while one agreed with the
proposed weightage. As it is a compulsory and qualifying criterion, failure to comply possibly leads
to exclusion from the rating process. Sub criteria suggested to be considered include: (1)
Infrastructure Design and Readiness, such as structured cabling, conduit space, power outlets, and
server rooms; (2) Wireless Connectivity, including Wi-Fi coverage, interference management, and
capacity planning; (3) Building Automation and 10T Integration, covering 10T compatibility and
sensor networks; (4) Data Security and Privacy, emphasizing cybersecurity measures and privacy
safeguards; (5) Disaster Recovery and Redundancy, including backup systems and redundant
connectivity; (6) Accessibility and Inclusivity, ensuring compliance with disability standards and
inclusive digital interfaces; (7) Compliance with Regulations, focusing on adherence to legal
requirements and model building bye-laws; (8) Documentation and Reporting, with comprehensive
designs and regular compliance reports; (9) Future-Readiness, considering scalable infrastructure and
upgrade compatibility; (10) Training and User Education, offering occupant training and user
manuals; and (11) Public-Private Partnerships, encouraging collaboration with service providers for
advanced services.

Analysis and Conclusion:
The Authority has carefully considered the inputs of the stakeholders. Considering that compliance

with MBBL is an essential requirement for applicable properties, the weightage of this parameter has
been revised and reduced to 10 from the proposed weightage of 20 in the consultation paper. It has
also been noted that the MBBL may not be applicable for certain categories of properties like
stadiums or transport corridors. Therefore, this parameter shall not be applicable for rating of the
buildings or areas falling in category ‘B’. The sub-criteria for evaluation against this parameter have
been noted and shall be issued separately as per the provisions of the regulations.

Provision in civil infrastructure, over and above MBBL requirements, for ensuring robust
digital connectivity (Proposed Weightage :10)

Input of Stakeholders
Most stakeholders have agreed with the proposed weightage of 10, reflecting a consensus on its

appropriateness. However, one stakeholder suggested a lower weightage of 5. The stakeholders have
suggested that the sub-criteria should include preventive measures for safeguarding the digital
communication infrastructures and the occupants/users of the building or area against intrusions and
floods

Analysis and Conclusion:
The MBBL may prescribe minimum civil infrastructure requirements for provisioning of digital

connectivity infrastructure like provision of ducts or common pathways, demarcated sections within
properties and on rooftops for housing broadband or digital connectivity infrastructure like mobile
towers etc. However, when the digital connectivity infrastructure is planned and implemented right
from design stage, the property manager may consider upgrade their civil infrastructure requirements
which may enable seamless and faster rollout, maintenance, resilience and enable future readiness of
the building for DCI. Some of the measures may include use of fire rated material in telecom
infrastructure room(s), provision for future expansion of telecom rooms, earmarking space for future
expansion of wireless network, measures for ease of accessibility of pathways, ease of replacement
or laying of cables etc. These innovative steps by the property managers may make the DCI future
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(©)

b)

(D)

b)

(E)

a)

ready and more resilient for continuity of digital connectivity services. Accordingly, the weightage
against this parameter has been retained same i.e. 10. The sub-criteria for assessment shall be
prescribed separately as per provisions of the regulations. This parameter shall not be applicable for
rating of the properties falling in category ‘B’.

Provision in power infrastructure, over and above MBBL requirements, for ensuring reliable
digital connectivity (Proposed Weightage: 10)

Input of Stakeholders
Most stakeholders have agreed with a weightage of 10, while one stakeholder suggested a weightage of

5. Additionally, an extra 5 points may be awarded if the power is sourced from renewable resources or
through open access. It has been suggested that sub-weightage should also be assigned based on the
number of hours of power backup availability: 0-2 hours receives a weightage of 2; 2-5 hours receives
5; 5-8 hours receives 8; and 8 hours or more receives the full 10 points. Other suggested sub-criteria
include alternate power source, UPS power availability, power backup availability and power backup
(inHrs.)

Analysis and Conclusion:

The availability of reliable and stable power supply is an essential requirement for working of DCI.
Accordingly, the rating criteria provides a weightage of 10 for provision of power infrastructure over
and your MBBL requirements. For the resilience and future readiness of their DCI, the generator
backup and battery power backup are an essential requirement. The Authority has noted the sub-
criteria, and their weightage proposed by the stakeholders and will be considered while prescribing
the same as per provisions of the regulations. However, this parameter shall have the weightage of 20
in category ‘B’ properties as power supply reliability is one of the essential requirements for
seamless digital connectivity.

Digital Connectivity Infrastructure Resilience (Proposed Weightage :10)

Input of Stakeholders
Most stakeholders have agreed with the proposed weightage of 10, while one stakeholder suggested a

lower weightage of 5. It has also been proposed that the sub-weightage should be revised so that each
of the specified measures is worth 3 points, with the total availability of all measures equaling 10
points. The sub-criteria suggested by the stakeholders includes (i) alternate entry paths, (ii) non-
flooding measures for telecom equipment room and (iii) alternate power path (iv) additional points
could be awarded for enhancements like protection against calamities and Wi-Fi availability.

Analysis and Conclusion:
This parameter evaluates how robust the digital infrastructure is as provided in the building or area. The

key considerations for DCI resilience may include a backup fibre entry point so that the alternate link is
available in case of damage in primary path. In general, this parameter measures assurance level of
availability of digital services even in case of damage of fibre or power failure or flooding. The digital
connectivity plays most important for safety of life during natural calamities and measures for
resilience of DCI will play an important role in such scenario. The weightage for this parameter
remains the same as proposed in the consultation paper.

Future Readiness of Digital Connectivity Infrastructure (Proposed Weightage :10)

Input of Stakeholders

Most of the stakeholders have agreed with the proposed weightage of 10, while one stakeholder
suggested a weightage of 5. Additionally, it has been suggested that the sub-criteria require clear
definitions and may need to be adjusted with varying criteria based on the building's size and
location. The suggested cub-criteria includes whether Digital Connectivity Infrastructure can
accommodate future wireless and wireline technologies.
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b)

(F)

b)

Analysis and Conclusion:

The future readiness of DCI evaluates whether digital infrastructure has the flexibility and capacity
to adapt to new technology. For example, if the present digital infrastructure supports 4G technology,
whether it will be possible to roll-out 5G or 6G mobile technologies as and when required. Similarly,
the power supply connectivity may need to be extended for provisioning of new technologies. As
DCI needs to serve the end users for long term, it is essential to factor the future readiness expect to
ensure the DCI does not require frequent changes or upgradation. Therefore, the ‘Future Readiness of
Digital Connectivity Infrastructure’ remains one of the parameters in rating criteria with weightage of
10 as proposed in the consultation paper.

Provision of Wired Connectivity infrastructure (Proposed Weightage :10)

Input of Stakeholders

Most of the stakeholders have agreed with the proposed weightage of 10, giving justification that
fiber connectivity is the only relevant wireline connectivity measure. One of the stakeholders has
suggested the weightage of 20. It is also suggested that this criterion could be integrated with
wireless connectivity, resulting in a combined 20% for connectivity infrastructure.

Analysis and Conclusion:

The parameter for ‘Provision of Wired Connectivity infrastructure’ carried a weightage of 10 in the
draft regulation provided in the consultation paper. The Authority is of the view that wired connectivity
or in general fiber connectivity is the backbone of the digital connectivity infrastructure for providing
high speed reliable broadband services. The fibre connectivity in backhaul or from the service
provider’s network node to the building enables both wireless and wireline connections. Therefore,
fibre connectivity in backbone should get due weightage in the rating criteria. Further, the extension of
fibre connectivity till end user premises or each user point may further enhance user experience.
Therefore, the weightage of this parameter has been revised to 20 in place of 10.

(G) Provision of Wireless Connectivity infrastructure (Proposed Weightage :10)

a)

b)

Input of Stakeholders

Most stakeholders have agreed with the proposed weightage of 10, justifying it by stating that the
Wi-Fi network would operate on either wireline or wireless connectivity. The stakeholders suggested
the sub-criteria as mobile and Wi-Fi networks.

Analysis and Conclusion:

Wireless connectivity plays an important role in our day-to-day life. It is an essential aspect of digital
connectivity especially when the wireline broadband penetration is low in the country compared to
other developed countries. The Wi-Fi connectivity provides extension of wired network through
wireless interface. However, end users themselves can create their Wi-Fi network, being under
unlicensed regime, once wireline broadband or mobile connectivity is available. Further, the need for
Wi-Fi network is based on end user requirement and may not be required in all scenarios. Therefore,
a separate weightage for Wi-Fi connectivity may not be reasonable. Further, it has also been
suggested that the actual mobile coverage, rather than mobile connectivity infrastructure only, is
more important from the consumer perspective. Considering these aspects, the Authority is of the
view that actual mobile coverage should be the criteria for assessment of mobile networks.
Accordingly, the parameter has been renamed as ‘Service Performance’. However, the weightage of
this parameter for Category ‘A’ and Category 'B’ will be different as provided in the regulation.

(H) Availability of Service Providers (Proposed Weightage:10)

a)

Input of Stakeholders

Some stakeholders have agreed to a weightage of 10, while two stakeholders have suggested increasing
the weightage to 20. It has also been suggested that the sub-weightage be revised based on the number
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(i)

(ii)

(i)

(iv)

b)

()

b)

of TSPs/ISPs integrated with the Digital Connectivity Infrastructure, where 1-2 integrations would
receive 5 points, and 3 or more integrations would receive 10 points. Additionally, one stakeholder
recommended a weightage lower than 10. The stakeholders have suggested that sub-criteria should
include the number of ISPs and number of TSPs having integration with digital connectivity
infrastructure.

Analysis and Conclusion:

The availability of service providers network or network coverage is an essential and important aspect
of digital connectivity in properties. The end users should have choice and access to the services of
multiple service providers. The property manager should build their DCI to support its non-
discriminatory access to multiple service providers as per the requirement of the regulations. The
wireline and wireless service providers will need integration with building DCI for extending their
services in the buildings. In a few cases, especially in buildings of smaller size or open spaces, the
wireless coverage may also be available from outside network of the service providers. Considering
these aspects, the weightage of this parameter has been increased to 15 in both categories of buildings.

User Experience (Proposed Weightage :10)
Input of Stakeholders

One stakeholder has agreed to a weightage of 10, while another has suggested increasing it to 15.
Additionally, a third stakeholder has proposed a weightage of 30 and emphasized that the objective
assessment should include factors such as network coverage, average latency, and average data rates
for both wireline and wireless networks for each service provider in the region.

Two stakeholders said that this criterion is irrelevant for rating DCI as it is highly subjective. TSPs'
networks/services should not fall under this regulation, and therefore, it should be excluded.

One of stakeholders said that these parameters should be collected through active measurements,
such as crowd-sourced metrics, probe metrics within buildings, from end user devices. Relying on
user feedback could make this component susceptible to manipulation for higher scores. If it remains
based on user feedback rather than network KPIs, the weighting should be reduced.

The stakeholders have suggested that the sub-criteria should be user feedback and objective
assessment i.e., network coverage, average latency and average data rates for wireline and wireless
network

Analysis and Conclusion:

As per the stakeholders’ inputs, the user experience is a subjective criterion, and it has been suggested
that it is irrelevant for rating of DCI. However, the Authority is of the view that actual user feedback,
though may be subjective some time, provides the perspective which may drive further improvement.
Ideally, the technical performance measured through objective criteria should be in sync with the user
feedback. However, the objective measurements may not always reflect the subjective aspects which
are important from user experience perspective. Accordingly, this parameter has been kept for the
assessment of digital connectivity. However, it will carry different weightage for Category ‘A’ and
Category 'B’ properties as provided in the regulations.

Provision of Fixed Wireless Connectivity infrastructure (Suggested new parameter with
proposed weightage :10)

Input of Stakeholders

One stakeholder has suggested a new parameter to be included in the rating criteria i.e. provision of
fixed wireless connectivity infrastructure with a weightage of 10.

Analysis and Conclusion:

The Authority has noted that the rating criteria already covers both wireline and wireless
connectivity infrastructure. Further, the parameter ‘Provision of Wired Connectivity infrastructure’
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(i)

(i)

b)

4.6.

(i)

(i)

has weightage of 15 and assessment of wireless connectivity and availability of wireless service
providers are proposed to be part of the sub-criteria. Therefore, the Authority does not find sufficient
reasons to include fixed wireless connectivity infrastructure as a separate parameter under rating
criteria.

What should be the template and minimum score for award of ratings i.e., star-based ratings
or any other template like Platinum, Gold, Silver, and Bronze? Please justify your suggestions.

(Q5)
Inputs of Stakeholders

All stakeholders agreed with the star-based rating and score proposed by the Authority highlighting
its popularity and ease of understanding. One stakeholder did not agree with the proposed ratings for
potential deficiencies.

Few stakeholders have submitted the following suggestions in this regard.

(a) A hypothetical template with five levels of connectivity (from basic to outstanding), with clear
communication of standards and regular updates is also required.

(b) A rating system like bonds (using letters like A, B, C, D with sub-divisions), which could
indicate the quality of digital connectivity in terms of coverage, reliability, and speed. This
system would be flexible, adjusting automatically with changes in industry norms.

(c) One of the stakeholders submitted that the star rating system should be revised to link ratings
with the minimum number of Wireless and Wireline Broadband Service Providers (SPs) in
buildings and proposed revised rating scale as:

= One Star: Score 25-40

= Two Stars: Score 41-55

= Three Stars: Score 56-70, with at least 2 Wireless and 1 Wireline SPs

= Four Stars: Score 71-85, with at least 3 Wireless and 1 Wireline SPs

= Five Stars: Score above 85, with at least 4 Wireless and 2 Wireline SPs

Analysis and Conclusion:

The Authority has noted that most of the stakeholders have supported the proposed template of star
ratings and score thresholds. The score thresholds have been broadly aligned with GRIHA (Green
Rating for Integrated Habitat Assessment) rating framework for green buildings. Accordingly, star-
based rating with score threshold provided in the consultation paper shall be used for award of
ratings for digital connectivity.

The proposed workflow and process of Rating of Buildings for digital connectivity is given in
Section-8 of this Chapter. Kindly provide your comments or suggestions for improvement of
the proposed workflow and process of rating with justification, if any. (Q6)

Inputs of Stakeholders

The proposed rating process for buildings and areas regarding digital connectivity, as outlined in the
consultation paper, is generally well-received and deemed adequate by the stakeholders.

Some of the key suggestions received from the service provides related to proposed workflow for
rating of buildings for digital connectivity include:

(a) The process should be made online, time-bound, and affordable with a nominal registration fee.
Emphasizing the need for a well-structured, transparent, and adaptable system.
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(b) TRAI should manage the rating process through an online platform. All rating requests for
buildings should be submitted through this platform.

(c) Request of Rating can be initiated by both property managers and end-users via the TRAI
portal.

(d) The rating framework should ensure meaningful connectivity, offer competitive choices to
consumers, and reflect the presence of multiple TSPs and ISPs in a building.

(iii) One stakeholder has suggested two-stage assessment as per suggested workflow:
(a) Qualitative Assessment: Examines infrastructure and compliance.

(b) Quantitative Assessment: Performed if the qualitative score meets 80% of the criteria. If not,
property managers have 3-6 months to address issues before reassessment.

Figure-2: Suggested workflow
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4.7.

Analysis and Conclusion:

The consultation process paper provided a detailed workflow and process for handling of rating
lifecycle through the rating platform. The Authority has noted that stakeholders have expressed their
agreement on the proposed workflow and process for rating framework in the consultation paper.
The high-level workflow proposed in the consultation paper is given below.

Figure-3: Typical rating lifecycle

Initial one-time registration

Registration

Renewal/ Due Diligence

Review of Stage-I-

award of Provisional
rating Rating

Award of
Rating

One of the stakeholders has also suggested the workflow as given in Figure-2 above. In the proposed
workflow, it has been suggested that the end user can also initiate the rating request. The Authority is
of the opinion that the rating process is comprehensive and will require active participation from the
property managers not only in the rating process but also for creation and maintenance of digital
connectivity. The rating lifecycle proposed in the consultation paper is simple and transparent.
However, the process is provided only at a high level. The detailed process and assessment criteria
will be issued separately after considering the inputs of the stakeholders and relevant agencies
involved in the process.

Do you agree with the eligibility conditions for registration of DCRA, proposed in regulation 4?
If no, what additional eligibility conditions for registration of DCRA may be incorporated,
considering the present rating ecosystem in other domains in the country, with suitable
justifications? (Q7)

Inputs of Stakeholders

Most of the stockholders have submitted their agreement to the proposed eligibility conditions.
However, the stakeholders have submitted following comments regarding Eligibility Criteria for
Digital Connectivity Rating Agencies (DCRAS):

The DCRA eligibility criteria and process should ensure that agencies are qualified, unbiased, and
capable of providing accurate and reliable digital connectivity ratings.



76

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1I—SEC.4]

(iif)

(iv)

v)

(vi)

b)

b)
(i)

DCRAs should have specialized knowledge in telecom (wireless and wireline) and experience in
assessing digital connectivity infrastructure.

The eligibility criteria should include at least two professionals with a graduate degree in
Electronics/IT/CS and a minimum of 10 years of relevant experience.

The current net worth requirement of %2 crore may be prohibitive. A reduction to X1 crore is
suggested to encourage startups.

DCRAs should not have shareholding by builders or real estate developers to ensure impartiality. It
is also submitted that DCRAs should not be subsidiaries of real estate developers or have any
business interests from them to ensure transparency.

Analysis and Conclusion:

The Authority has considered the inputs of the stakeholders regarding eligibility conditions for the
DCRA. The stakeholders’ input on the question can broadly be grouped under two categories i.e. (a)
specific to eligibility criteria and (b) working of DCRA. Inputs related to transparency, impartiality
etc. have been considered by the Authority under relevant questions and have been addressed in the
regulations through model code of conduct and ‘General Obligations of Digital Connectivity Rating
Agency’. As regards the inputs on eligibility conditions, the Authority has deleted the requirement of
net worth considering the suggestions of the stakeholders and to enable more organizations to
contribute at DCRA. Further, the DCRA should have experience in the telecom domain and should
have professionals to meet the obligations under the rating framework. To ensure adherence to the
process and transparency, the eligibility conditions require that the DCRA applicant should have valid
ISO certified quality management system and processes.

. Do you agree with the process of registrations of DCRA proposed under regulation 77 If not,

kindly suggest proposed changes with justifications (Q8)
Inputs of Stakeholders

Most of the stakeholders agree with the process of registration of DCRA as proposed in the
consultation paper. However, few stakeholders have given suggestions regarding the registration
process. The stakeholders have submitted that instead of requiring prior approval from the Authority
for management changes, a simpler intimation process is recommended to make the framework less
prescriptive. The stakeholders have also suggested

(a) to provide detailed and transparent guidelines for the registration process with clear timelines
and naotification procedures for the registration process.

(b) to define the process for handling registration denials and appeals.

(c) to outline the audit schedule and consequences for non-compliance.

(d) to create a public registry of registered DCRASs to enhance transparency.
(e) to specify training and certification requirements for DCRA personnel.
(f) to clarify any registration fees and their refundability.

(g) to ensure that the eligibility criteria align with industry best practices.
(h) to require adherence to data privacy and security regulations.

Analysis and Conclusion:

The Authority is of the considered view that the process of registration and the onboarding of eligible
DCRAs on rating platform must be simple, transparent and through online mode. Accordingly, a
separate section on ‘Registration of Digital Connectivity Rating Agency’ has been provided in the
regulations. The regulations also provide that DCRA shall make application to the Authority for
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(iii)

4.9.

a)

grant of registration on the rating platform. The detailed guidelines will be issued separately by the
Authority in this regard.

Further, the regulations provide that before rejecting application, the applicant shall be given an
opportunity to remove, within thirty days of the date of receipt of communication from the Authority,
such objections as may be indicated by the Authority. However, registration granted to DCRA shall
be subject to terms and conditions of the registration including the compliance to the eligibility
criteria. DCRA shall ensure that PBG continues to be in-force during validity period of registration
failing which the registration of the DCRA may be revoked by the Authority. The DCRA registration
granted under the regulations shall be valid unless it is suspended or cancelled/revoked by the
Authority as per provisions of the regulations or till the approval of withdrawal request submitted by
DCRA whichever is earlier.

As regard to the proposed condition in consultation paper that if the DCRA proposes change in
management control, it shall obtain prior approval of the Authority for continuing to act as such after
the change, the Authority has considered the views of the stakeholders and decided to change the
requirements of prior approval from the Authority. Now, as per the regulations, DCRA shall provide
prior intimation to the Authority, at least 15 days before the date of effect, demonstrating its
capability and commitment to continue to work as DCRA failing which the DCRA may be delisted
from the platform.

Please suggest the code of conduct for DCRAs proposed to be included under regulation 8
including the criteria for fees to be charged by DCRAs from Property Managers for different
types of Buildings. (Q9)

Inputs of Stakeholders

The stakeholders have submitted that the Code of Conduct aims to safeguard the interests of
property managers, building owners, and regulatory authorities while promoting trust and
accountability within the digital connectivity rating sector. The summary of the proposed Code of
Conduct by the stakeholders and related guidelines for Digital Connectivity Rating Agencies
(DCRAS) is given below:

(@) Impartiality and Objectivity: The stakeholders have submitted that code of conduct will
provide unbiased assessments of digital connectivity, and any potential conflicts of interest
should be disclosed to ensure accuracy and reliability in ratings and assessments.

(b) Data Privacy and Security: The stakeholders have submitted that code of conduct is to protect
the privacy and security of data collected and DCRA should comply with data protection laws
and industry standards. DCRA need to handle non-public information confidentially and
disclose information only as legally required.

(¢) Compliance and Integrity: The stakeholders have submitted that DCRA should Operate in full
compliance with relevant laws, regulations, and industry standards and stay informed about
regulatory changes impacting DCRA operations. The stakeholders have also submitted that the
agency should not have criminal record and is not blacklisted by any government bodies.

(d) Transparency and Engagement: The stakeholders have submitted that DCRA should maintain
verifiable historical information and records about ratings. It has also been submitted that they
should make rating decisions and code of conduct publicly available and seek feedback from
property managers to improve their credibility. It is also submitted that they should engage with
stakeholders transparently and inclusively and ensure ratings are process-driven and free from
external influences.

(e) Training and Certification: The stakeholders have submitted that DCRA should employ
qualified and certified professionals for assessments and ensure continuous training and updates
for assessment teams. They should also commit to ongoing updates in assessment
methodologies and adapt to technological advancements.

(f) Fee Structure: The stakeholders have submitted that fees, charged by DCRAs for rating of
buildings or areas, should be based on the building type, size, and total connectivity area. It has
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(i)

(iii)

b)

also been suggested to establish a clear, standardized, and transparent fee structure and provide a
fee schedule categorizing different building types and ensure fees are reasonable.

(9) Dispute Resolution: It has been suggested to implement a transparent mechanism for resolving
conflicts and disputes with property managers or building owners.

Analysis and Conclusion:
The fair, transparent and objective assessment of digital connectivity by DCRA is the cornerstone of

the rating framework. Accordingly, the regulations require DCRAs to comply with the code of
conduct provided in Schedule-l1 of the regulations. The code of conduct has been prepared
considering the fact the rating framework is new and will evolve over a period and bring new
learnings. Therefore, the code of conduct may require periodic review which will be undertaken by
the Authority from time to time. Globally, this rating framework initiative is one of its kind being
implemented by a regulatory authority. However, the Authority has considered all the relevant inputs
by the stakeholders for inclusion in the code of conduct to ensure the integrity of the rating
framework. In addition, other provisions of the regulations under Section 1V like ‘Disclosure of Fees
and other terms and conditions to the Property Manager’, ‘Evaluation and Award of Ratings’,
‘Retention of Records’, ‘Performance evaluation and Audit of DCRASs’ etc. further enforces the
transparency and integrity of the rating process.

Do you agree with the general obligations of DCRA provided in Section Il of the draft
regulations? If not, please provide suggested changes with justifications. (Q10)

Inputs of Stakeholders

Most of the stakeholders agree with the general obligations proposed in the consultation paper.
Summary of the proposed obligations and suggestions for Digital Connectivity Rating Agencies
(DCRAS) are given below:

One of the stakeholders has submitted that the proposed obligations are considered too prescriptive.
A lighter, more flexible approach is recommended, focusing on essential elements like the Code of
Conduct, Disclosure of Fees, Evaluation & Award of Ratings, and Retention of Records. It is also
submitted that instead of audits, a peer-review system is suggested for evaluating DCRAs. It has also
been submitted that consumer feedback and complaints should be limited to the Digital Connectivity
Infrastructure (DCI) provided by the Property Manager. The other stakeholder has submitted that the
general obligations in draft regulations, including Code of Conduct, Disclosure of Fees, Evaluation
& Award of Ratings, Monitoring, and Retention of Records, are deemed sufficient.

The stakeholders have also submitted few additional obligations for DCRA:

(@) To develop an efficient system for timely and accurate ratings.

(b) To avoid offering fee-based services beyond building ratings.

(c) To stay updated on technological advancements in IT tools and Al/ML.

(d) To maintain high corporate governance standards and avoid conflicts of interest.

Analysis and Conclusion:

The role of DCRA is very central for successful implementation of the rating framework. Therefore,
suitable checks and balances are essential in the regulations to ensure fairness and transparency in
assessment and award of ratings. The evaluation of digital connectivity for properties is an
interdisciplinary subject. Many aspects related to evaluation of digital connectivity might require
specialised knowledge in the domain of telecom, civil and electrical domain. It is imperative that
DCRA possess requisite skill set and professionals in different domains. To ensure that the DCRA
and their team follow the rating framework in letter and spirit, the Authority has provided broad
guard rails in the regulations in the form of code of conduct to be followed by DCRAs. In addition,
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the DCRAs are also mandated to transparently disclose their fee structure including the fee to be
charged and other terms and conditions, if any, to the property manager. Further, DCRAS must
maintain the records of all the supporting documents and material collected or relied upon for award
of ratings in electronic form. As the property managers are free to hire any DCRA for rating their
building or areas, it is regulations also provides the provision of oversight by the Authority on the
rating lifecycle followed by DCRAs. The regulations also provide for periodic evaluation of DCRA
performance including their audit.

. What should be the terms & conditions for the Property Managers to ensure use of ratings

awarded to their buildings, in legalised manner? (Q11)
Inputs of Stakeholders

The stakeholders have suggested that each DCI rating should have a unique number and validity
period, visible to the public. The ratings should be published on the websites of DCRAs, TRAI, and
RERA to prevent misuse and unauthorized use. It is further submitted that building laws should be
amended to ensure occupancy certificates are issued only after obtaining a DCI certificate from a
DCRA with a unique, verifiable 1D.

It has also been suggested to establish legal agreements between DCRAs and Property Managers
regarding the display and use of ratings to ensure proper use and protection of the rating's integrity.
The stakeholders have also suggested few guidelines for the property managers as under.

(@) Property Managers should have clear guidelines for legal use, dispute resolution, and penalties
for misuse.

(b) Rating Information: Must include validity, full criteria scorecards upon request, and display
the latest rating.

(c) Basic Ratings: Ratings should be updated with regular audits and displayed on websites and
other digital platforms.

(d) Some of the stakeholders have also suggested following terms and conditions for property
managers:

= Ratings should not be altered or misused and must be accurately represented in marketing
materials.

= Ratings are non-transferable and only valid for the specific building.
= Ratings should be periodically updated and not used in misleading ways.

= Property Managers must follow legal regulations and maintain transparency in
communications about ratings.

Analysis and Conclusion:

The Authority acknowledges the right of property managers to use the rating of their properties
legally including for promotion and marketing of their properties. However, the prospective or
existing end users also have the right to verify the claim made by the property managers. To ensure
the transparency and bring trust in the rating framework, the consultation paper proposed that the list
of rating certificates, awarded for digital connectivity, will be made available on the online rating
platform for verification by public. Further, these rating certificate shall also be subject to the terms
and conditions as may be specified by the Authority from time to time. Any misuse or
misrepresentation of ratings or unauthorised display and reference of such certificate shall attract
applicable penal provisions as specified in the regulations including the provision of other relevant
laws. The rating certificate can only be used during the validity of the rating certificate The property
manager shall commit to maintaining or upgrading of DCI and no significant shall be done after
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a)

(i)

(i)

(iii)

(iv)

v)
(vi)

award of certificate. The detailed terms and conditions, to ensure fair use of rating certificate, are
provided in Schedule-I1 of the regulations.

Please suggest changes, if any, in the general obligations of Property Managers, provided
under Section IV of draft regulations, with justifications. (Q12)

Inputs of Stakeholders

Most of stakeholders agreed with the proposed general obligations in the consultation paper.
However, the stakeholders have also suggested a few aspects to consider under the obligations of the
property manager. These includes-

Property Managers must maintain and upgrade DCI infrastructure until the property’s sales
objectives are met and then transfer the DCI infrastructure and contracts to a responsible authority
(e.g., a society or RWA). DCI infrastructure should be maintained for 5 years from the rating grant.

Property Managers should ensure transparency in ownership, comply with local regulations,
safeguard data privacy, ensure accessibility, promote renewable energy, handle electronic waste
responsibly, educate consumers, and establish feedback mechanisms.

Property Managers should support audits by TRAI/DoT and cooperate with DCRA inspections.
Ethical practices should be upheld in dealings with service providers and residents.

Property Managers must notify DCRA of any building changes, and ratings should be periodically
reviewed.

(vii) Increased involvement of Property Managers in the consultation process is suggested to improve

regulations.

(viii) Efforts should be made to integrate Property Managers into the process without imposing extensive

b)

4.13.

restrictions.
Analysis and Conclusion:

The property manager is a key stakeholder in the rating framework. All the DCI related works are to
be planned, implemented and maintained by the property manager. Accordingly, the draft
regulations, in the consultation paper, proposed ‘General Obligations of Property Manager’. Based
on the inputs from the stakeholders, the Authority has revised the obligation of the property manager.
The updated obligations of the property managers inter-alia include compliance of terms and
conditions of the rating certificate, compliance to the approved DCI design, repair, maintenance and
upgradation of digital connectivity infrastructure, no exclusive arrangement with the service
providers, fair use of ratings and continuity of DCI upon handover to Resident Welfare Associations
(RWAS) or transfer of ownership of the property to new owner. In addition, regulation also provides
terms and conditions for fair use of rating and rating certificate in Schedule-I1.

Draft regulation 25 provides broad rating criteria and distribution of weightage out of total
rating score at a scale of 100. Please suggest new criteria or changes in proposed criteria if any,
and relevant sub-criteria for each criterion and their sub-weightage against respective main
criteria with suitable justifications in context of rating of buildings for digital connectivity.

Inputs of Stakeholders

Overall, the stakeholders agree with the proposed rating criteria but suggest refinements to enhance
the effectiveness of the digital connectivity rating system.

Suggestions given by stockholders include:

(&) The importance of criteria and weightage for rating buildings based on digital connectivity,
emphasizing the need for a transparent and reliable framework.
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a)

(i)

(b) More weight should be given to the availability of wired and wireless connectivity infrastructure
and service providers.

(c) Various criteria may be reviewed with suggestions for adjustments, such as reducing the
weightage for compliance with Model Building Bye Laws (MBBL) and increasing it for
renewable power sources and wired connectivity infrastructure as under.

e Compliance to MBBL: Suggested weightage should be reduced from 20 to 10.

o Power Infrastructure: Proposed an additional 5-point weightage if renewable power sources
are used.

o Wired Connectivity: Suggested increasing the weightage from 10 to 20.

e Service Providers: Emphasized the need for at least three wireless service providers in
buildings.

(d) New criteria may be added for redundancy, resilience, scalability, and future-readiness, while
emphasizing the importance of user experience and wireless network quality.

(e) Code of conduct for the Digital Connectivity Rating Agency (DCRA) to ensure ethical practices
and objectivity.

(f) The need for periodic review and updating of criteria to stay relevant with technological
advancements and user expectations.

Analysis and Conclusion:

The Authority has noted that most of the stakeholders have agreed with the proposed criteria to be
used for assessment digital connectivity and award of ratings for properties. The Authority is of the
view that in addition to civil, electrical and DCI infrastructure, the weightage should be aligned more
towards the actual status of digital connectivity on the ground. Therefore, considering the inputs
from the stakeholders, the weightage for compliance with MBBL has been reduced from 20 to 10 as
it is an essential requirement. Further, the weightage for two parameters i.e. ‘Provision of Wired
Connectivity infrastructure’ and ‘Availability of Service Providers’ has been increased from 10 to 15
for each of them to have reflection of actual digital connectivity status in the ratings.

The criteria for resilience of DCI and redundancy are already covered under the parameters namely
‘Digital Connectivity Infrastructure Resilience’ having the weightage of 10. Further, the code of
conduct for DCRA has been provided in the regulations in line with the inputs of the stakeholders.

As the user experience is directly linked to the service performance, the criteria ‘User experience' has
been renamed as ‘Service Performance & User Experience’ to bring more objectivity in assessment.
The weightage against this criterion has been increased from 10 to 20. The sub-criteria under this
criterion may include user feedback, actual mobile network coverage in public areas, coverage in non-
public areas and upload/download speeds of wireline broadband.

As regard to the need for periodic review and updating of criteria to stay relevant with technological
advancements and user expectations, the weightage of score against each main criterion and
corresponding sub-criteria(s) may be prescribed by the Authority through an order from time to time
for different categories of properties.

The score threshold for ratings is provided in draft regulation 26. Do you agree with the
proposed thresholds? If no, please suggest changes with justification and global references, if

any. (Q14)
Inputs of Stakeholders

The comments provided generally support the proposed score range and star-based ratings for digital
connectivity in buildings as outlined in Regulation 26 of the draft regulation. The star-based system
is suggested by the stakeholders for its ease of public understanding, like ratings used for consumer
goods.
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(iv)

b)

The stakeholders have highlighted that an explanation should be provided regarding the methodology
used to determine the score thresholds.

While the thresholds are deemed reasonable and provide clear distinctions between rating levels, the
need for periodic review and adjustment is emphasized to ensure they remain relevant with evolving
technology and user expectations.

Additionally, the importance of understanding the testing methods for connectivity and network
performance is highlighted, with a preference for a mixed methodology approach, including in-
person surveys, crowd-sourced metrics, and self-certification, to ensure standardization and
repeatability in the certification process.

Analysis and Conclusion:

The score thresholds, for award of ratings, have been aligned with the ratings under GRIHA
framework for green properties for the purpose of simplicity and understanding. Similar star ratings
are also used by different rating frameworks including BIS. As far as the methodology for the
assessment of digital connectivity and award of ratings is concerned, the regulation already provides
for the main criteria and their weightage on a scale of 100. The main criteria for ratings and their
weightage have been revised based on the input received from the stakeholders, discussions with the
expert organizations and internal analysis by the Authority. The rating platform is proposed to be
fully digital to ensure transparency in the assessment of digital connectivity and award of ratings
with built-in feedback and audit mechanisms. The sub-criteria and weightage, against each main
criteria, and the methodology shall be issued by the Authority separately through an order as per the
provisions of regulations.
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